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EASTERN ZONE BENCH, KOLKATA
Original Application No. 224/2024/EZ.
(Earlier O.A. No.808/2024/TB)
Utpal Saikia and Ors. Applicant
Vs.
State of Assam & Ors, Respondent

Writfen Statement of Utpal Siikia and Others:
With due respect I would like to submit-

I. That the Pobitora Wildlife Sanctuary situated in the flood plains of river
Brahmaputra in the district of Morigaon (Assam) is an important wildlife habitat of
India. The area of 1584.76 ha was declared as Resered Forests (RF) in 1971. The
adjacent Mayong Hill with an area of | 191.85 ha was also 2 Reserved Forest declared
during 1957. The final notification of the Sanctuary was published vide Govt.
Notification no. FRS/19/87/152 dt. 17" March 1998 and published in Assam Gazette
on 13™ May 1998,

2. That the proximity of the sanctuary (Approx. 25 km) to the capital city of Assam j.e.
Guwahati and industrial town Jagiroad has compelled it to face the growing pressure
of rapid industrialization. Lack of coordination among sovemment departments
resulted into the mushroom growth of coal burned brick Kilns all around the Pobitora
WL sanctuary. Coal burned Brick kilns and extensive comimercial mining cutting of
soil and sand for brick production have posed serious threats to the bio-diversity of
the sanctuary, Due to its proximity to the capital city Guwahati, the industrialists have
largeted this region at the cost of sacrificing the interest of wildlife of Pobitorg,
Therefore, the industria) lobby has easily tarpeted the inter space between the 2
blocks (Plain Block and Hill Block) of Pobitora Wildlife Sanctuary to estabij

sh brick
kilns(Copy of the maps enclosed as Annexure D),
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3. That the interspace between the 2 blocks (Plain Block and Hill Block) o % S
WL Sanctuary plays a major role to conserve the biodiversily of the W‘Idl'ré\;dhk ;/;!
As Pobitora is situated in the lood plains of Brahmaputra river, the inter-s %'{)ﬂ 11\9\' {;’jj
often used as dandi or movement corridor by the Rhinos, Buffalos, Tigers, Boars At e
other animals of the sanctuary(Report of the Range officer, Pobitora enclosed as
Annexure H). Due to the importance of the inter-space of the sanctuary, it was
s sam e e PIOPOSed 3-km-(to-safeguard. the intermediate space-between the-plain block-and Hillswurmamscuni o oo,
block) as Eco-~ Sensitive Zone and 1 km in outer space of Pobilora WL sanctuary.
That the guidelines for declaration of Eco Sensitive Zones around National parks and

Wildlife sanctuaries clarified that “In general the width of the Eco- Sensitive Zone

could go up to 10 kms around a protected area (or beyond 10 kms, where
sensitive corridors) are present as provided in the wildlife conservation strategy-
2002".(Copy of the Guidelines for declaration of ESZ are cnclosed as Annexure 111)
Therefore, the inter-space (3km) between the 2 blocks of Pobitora WL Sanctuary is
inalienable part of the proposed Eco sensitive zone of the Pobitora WL Sanctuary.
While explaining about the extent of Eco Sensitive Zone, the guidelines for
Declaration Eco Sensitive Zone (Paragraph 4.2) clearly mentioned that, “In case
where sensitive corridors, connectivity and ecologically important patches,
crucial for landscape linkage, are even beyond 10 kms width, these should be
included in the Eco Sensitive Zone ™. The reports of Range Officer, Pobitora WL
Sanctuary, DO, Guwahati WL Division and Conservator of Forest clearly mentioned
that the proposed BBA Bricks is in the dandi or corridor used by the Rhinos and other
wild animals. Morcover,' the National Wildlife Action Plan(NWAP) 2002-201¢6
indicates that “Areas outside the protected area network are often vital ecological
corridor links and must be protected to prevent isolation and frugments of
biodiversity which will not survive in long run. Land and water use policies will
necd to accept the imperative of sirictly profecting ecologically fragile habitats
and regulating use elsewhere.” Further, clarifying the need 1o protect the wildlife
movement corridors, the National Wildlifc Action plan(NWAP) 2002-2016 airsd
“To declare identified areas around Protected areas ang corridors as ecologically
fragile under the Environment (Protection) Act, 1986, wherever necessary™,

(Copy of the OM, Ministry of Enironment and Forest enclosed as Anncxure 1v).

Therefore, permission to sct up brick kilns without consultation with Forest

1} FEB 2025
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Department officials in-ecologically fragile area are against the conserv
‘the nation,
4, That an industrialist Dilip Chetry, who owns other brick kilns in the

oy
BBA Bricks) amidst of the 2 blocks of the sanctuary. But, he should have obtain
permission or NOC from the Pobitora Management Authority (Range Officer,
Pobitora/ DFO, Guwahati Wildlife Division of Assam) or from the NBWL (National
Board Of Wildlife) to set up Pollution causing Brick Kiln in the proposed Eco -
Sensitive Zone or amidst of the 2 blocks of the Pobitora WL sanctuary. As the
Hon’ble Supreme Court of India in the WP No. 460/2004 (Goa Foundation Vs Union
of Indi2) vide order dated 4" December, 2006 directed that, “all cases where
environmental clearances were granted where activities are within 10 kms zone ,
be referred to Standing Committee of NBWL”, (Annexure V) But, in case of the
proposed brick BBA Brick kiln, it was never referred to the standing committec of the
NBWL nor before the Chicef Wildlife Warden, Assam for approval. Thus, the safety
and security of the wildlife of Pobitora was completely neglected to assist the
industrialist to expand his brick manufacturing industry in the area.

5. That there was a previous attempt by the name of ABB Bricks (proprietor- Dilip
Majumdar) in the same site in violation of the terms of the Environmental Protection
Act(1986). That illegal activity was compelied to closed down due to the objection of
the conscious public. The erstwhile ABB Bricks (proprietor- Dilip Majumdar) had
attempted to run the brick kiln with 2 moving chimney. But, the use of moving
chimney was declared illegal by the Supreme Court of India. Moreover, the erstwhile
ABB Bricks (proprietor- Dilip Majumdar) had not received any permission from the
Pollution Control Board, Assam or not even applied for the permission. In response to

a RTI application filed at Pollution Contro! Board, Assam, they have clarified that

there is no record found about the erstwhile ABB Bricks (proprietor- Dilip Majumdnr}.

( Information obtained through RTI Act enclosed as Annexure V1), As the ABB
Bricks had no permission from the Pollution Control Board, Assam ang Forest
Department (Pobitora Management Authority) the proprietor was compelled to shut
down his illegal activities. The site of the illegal venture (erstwhile ABB bricks) was
handed over to the present proprietor Dilip Chetry to expand his brick manufacturing
industry and renamed as BBA Bricks. The issue of the iltegal entity of the erstwhile

ABB Bricks (proprietor- Dilip Mazumdar) and transfer of his unlawful activitjes were

5
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. g ard, A
never investigated by the DC, Morigaon or Poliution control Boa Py
).|Thus, the i

o
w’ﬁ; J

the new owner and granted permission without any investigation. \hﬂ- OF 1’15
is illegal ab initio and should be treated as a m _\_/

granting their permission to the BBA Bricks(Proprictor- Dilip Chetry

illegal entity of ABB Bricks (proprietor- Dilip Mazumdar) was SUppress
Hence, t

process of obtaining permission

. ; P Tl

of criminal conspiracy. Hence, this fact and information obtained under the R
0 H 1 n

Act,2005 from the Pollution Control Board, Assam should be taken into consideratio

for the cause of justice.
6. That the Pobitora Wildlife sanctuary comes under the Guwahati Wildlife Division

of Assam. The Divisional Forest Officer (S.K. Seal Sarma, AFS) of Guwahati
Wildlife Division vide his letter No. B/GWL/199/1245-47, dated 10" October/2011
informed the Deputy Commissioner, Morigaon to stop setting up of Brick kilns in the
Eco Sensitive Zone area in the greater interest of the Pobitora Wildlife sanctuary.
(Annexure VIE). But, the Deputy Commissioner, Morigaon had not adopted any
action instead remained a silent spectator and allowed mushroom growth of Brick
kilns (Pollution causing industry is prohibited within Eco Sensitive Zone Area) in the
proposed Eco Sensitive Zone area.
7. That the Conservator of Forests (WL), Hirdesh Mishra, IFS, from the Office of the
Principal Chiel Conservator of Forests, Wildlife, Assam ‘vide his Letter
No.WL/FG.35/Eco Sensitive Zone Area/Part-1l dated 28/02/2013 informed the
Deputy Commissioner, Morigaon te stop setting up of Brick kilns within the Eco
Sensitive Zone of Pobitora Wildlife sanctuary. (Letter of the Conservator of Forest
enclosed as Annexure VIII) But, the Deputy Commissioner, Morigaon remained
indifferent to protect the Wildlife of Pobitora from industrial pollution,
8. That the Divisional Forest Officer, Guwahati, Wildlife Division vide his Letter No.
B/GWL/106/2013/2707 dated 24" December’2013  informed  the Deputy
Commissioner, Morigaon that “The BBA Brick kiln is situated in the intermediate
space of both the above menticned parts of Pobitora Wildlife sanctuary namely
Eu-rlll‘an;:'nng: R::sc;v::hlfor!s m]u! Pobitora Reserve Forests henee, the sajd
ric n clearly falls within the proposed Eco sensitiy -
Wildlife Sanctuary irrespective of the distances physicnlt:;cn:::::r P°]-"“0‘r 2
) ¢d from its
periphery to the pn::r'iphcry of pobitora wildlife sanctuary.” (Annexure IX) The
proposed Eco Sensitive zone includes the inter space 3kim between the 2 blocks and in

the outer space it was proposed as | km from the boundary of the pobitora widlif;
a4 Widlife

6
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sanctuary. Here, the inter space between the 2 blocks consists of dandi
provide passage to animals from the Plain Block to the Hill Block of E
Pobitora is situated in the flood plains of Pobitora the interspace provides s

to wildlife specially during the tjme of flood.

9. That the Divisional Forest Officer, Guwahati, Wildlife Division vide his Letter No.

B/GWL/106/2013/2707 dated 24" December/2013 also clarified about the destructive

impact of industrial activities in the wildlife movement corridor or dandi of Pobitora

WL Sanctuary. Further, the DFO, Guwahati Widlife Division informed the Deputy

Commissioner, Morigaon, “However if the Brick Kiln site is enclosed by erecting

permanent fencing/wall and as soon as indwstrial activity(Brick Production)

begins then the traditional and natural trails used by rhinos and other wild

animals for their movement as it is required by them shall get blocked”. The DC,

Morigaon was asked to take necessary action against the proposed BBA Bricks of
Dilip Chetry. But, the DC, Morigaon deliberately ignored the interest of the wildlife
of Pobitora WL Sanctuary. Thus, DC, Morigaon never held any consultation with the
Forest Department of Assam or asked for “NO OBJECTION CERTIFICATE from
the Pobitora Management Authority or from the Forest Department of Assam before
allowing creation of industrial area amdist of the 2 blocks of the sanctuary, Thus, the
safety and security of the wildlife of Pobitora was compromised to satisfy- the
industrial lobby.

10. That the Pobitora WL Sanctuary is constituted of 2 blocks and the intermediate
space between the 2 blocks (where Dilip Chetry has proposed BBA Bricks) comes
under the proposed Eco -sensitive Zone was clearly informed by the DFO, Guwahati
Wildlife Division to the Chairman, State Pollution Contro} Board, Assam and
requested to take action against the owners vide letter No G/GWL/106/83 dated 4™
March/2014. The DFQ stated, “ I would inform Your honour that the Pobitora
Wildlife Sanctuary is constituted of 2(two) Reserved Forests namely-
Burhamayong Reserved Forest{Area 1191.86 ha.) angd Pobitora Reserveg

Forest{Area 1584.76 Ha} and Govt. Land (Area 1104 Ha). It was finally declared

as a wildlife sanctuary by the Got. Of Assam vide its Notification No.

FRS.19/87/152, dated 17" March/1998, The Proposed Eeg- Sensitive Zone of

Pobitora Wildlife Sanctuary includes an cxtent ofarca of 1 km radiyg from the

a5 well as the intermediate Space
between the aboe RFs and Govt khas land”, (Annexure X), Further, the

peripkery of the Wildlife sanctuary and

inspection

M | FEB 2025
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report on the proposed BBA Bricks (visited on 11/12/2012 at 3 pm) ﬁ\i
submitted by Ujjal Kr. Sharma,Asstt Engineer Pollution Control Board, 5.?\“(_
‘on 12/12/2012 informed the Chairman that, *the unit is located within :1}72:
from the boundary of the Rajamayong Hill Reserved Forest which is part of the
natified Pobitora Wildlife sanctuary. Also falls within the proposed Eco Sensitive
Zone of Pobitorn Wild Life sanctuary and on the animal movement corridor”.
Despite of having such clear information before the Chairman, Pollution Centrol
Board, Assam, he has issued Consent to the proposed BBA Bricks in such an
Ecologically fragile Zone. A Pre- closure notice was issued by the Pollution Control
Board Assam but subsequently withdrawn the same. It clearly indicates about a well
orchestrated evil design to destroy the wildlife of the Pobitora Wildlife sanctuary and
it should be investigated through a judicial enquiry under the monitoring of the
National Green Tribunal.
Therefore I would like to place our prayer-

1) That the Joint Committee Report in compliance to Honble NGT, Principal Bench,
order dated 27-08-2024 in the matter of O.A. B08/2024 have clearly reported (3.0
Overall Observations of the Committec, point no. 7. page no. 9 ) that “The
committee had also observed few Brick Kilns as well as other establishments like
resorts, hotels ete. within proposed ESZ of Pobitoras WLS”, (Annexure XI). The
Jeint Committee recommended that the Deputy Commissioner, Morigaon(Assam)
shall take necessary decision on the establishment of M/S BBA Bricks(whereas other
2 Brick kilns found within the proposed ESZ were recommended to be shifted outside
the proposed ESZ of Pobitora). The DFO, Guwahati WL division again ang again
informed the DC, Morigaon about the status of the ESZ.(Annexure Xl). But,
contrary 1o the findings. observations and recommendations of the committee, DC,
Morigaon has permilted to run the proposed BBA Brick kilp (Proprictor-

Dilip Chetry)
within the proposed ESZ of Pobitora WL Sanctuary . Therefore, DC, Marigaon

- —should be-directed to cancel the permission-issued to the proposed BB A Brick kiln— —----

(Proprietor- Dilip Chetry) within the Eco Sensitive Zone and anima] movement

corridor of Pabitora.

) That the DC, Morigaon completely neglected and ignored his constitutional

liability to protect the biodiversity of this important wildlife habitat of (he nation

Collection of revenue from Pollution causing industries B0t priority at (he cost of the

safety and security of the wildlife of Pobitora, The rate of clagh between wildlife and

T Fep 2025
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human is rapidly increasing in the arca as several people go-t "dﬁgﬁ} \
Rhinos and Buffaloes of Pobitora. The DFO, Guwahati WL DIV]?IG h?)r
the DC, Morigaon in clear terms thal the proposed BBA Brick kiln ¢ i v 3 -
proposed ESZ of Pobitera WL Sanctuary and Brick kilns comes under the.pro I -
category of activities within Eco Sensitive Zone. (Annexure XIII). De:sl.'nte of suc ,
clear reports already communicated with his office, the present DC, Morigaen never
consuited the matter with the Pobitora Management Authority(Range OfT_'lC_elj of
Pobitora WL Sanctuary or the concemed DFO of Guwhati Wild Life Division,

Assam) before issuing his permission. Therefore, accountability should be fixed upon

the Deputy Commissisner, Morigaon for ignoring the interest of Pobitora WL
Sanctuary and to provide advantage to the industrial lobby at cost of the wildlife of
the sanctuary, Hence, | request the honourable tribunal to take appropriate action upon
the Deputy Commissioner, Morigaon for his negligence towards the wildlife of

Pobitora WL Sanctuary.

[IT) That the Joint Committee report dated 04/ 172024 have ‘detected 2 other Brick
kilns within the proposed Eco Sensitive Zone of Pobitora and recommended that they
should be shifted out from the present location. Therefore, this recommendation of the

committee should be implemented by the Deputy Commissioner, Kamrup(M), Assam.

IV) That the DC, Morigaon and Kamrup(M) should be ditected not 1o allow any
pollution causing industry in the intermediate space betwegy the 2 blocks of Pobitora
WL Sanctuary or in the proposed Eco Sensitive zope of lhe:'sanctuary. Before,
consideration of any kind of Pollution causing industrial activity permission from the
Pobitora wﬂd]ife-sanctua:y management Authority  shoulg be made 3 Mandatory
requirement or such proposals should be referred to the National Boarg of Wildlife.

V) That the officials of Pollution control Board, Assam should be made accountable

ry. The fact that the
bitora ang within the

for intentionaily ignoring the interest of Pobitora WL Sanctya
proposed BBA Bricks is proposed amidst of the 2 blocks pg
Proposed ESZ of the sanctuary was informed to the Pollution Control Board, Assam
several times. ( Copy already enclosed in Annexure X) [nspection report prepareqd by

their own official Ujjal Kr. Sharma, Asstt Engineer(H,0,) clearly mentioneq that the

site falls within the proposed ESZ of Pobitora and it

Will harm the animal fjfe, (Copy
enclosed a5 Annexure X1V} Despite that pC

BA issued Consent to the brick kiln by

+ 1 FEB 9095
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sacrificing the interest of the wildlife of the region. Therefore, nppmpg?;:“?::qnw
should be imposed upon those board officials for their negligence and lrrt:guF w“d;ire
V1) That the PCCF, HoFF, Govt. Of Assam and PCCF(WL) an.d e

Warden, Assam, D.F.0., Guwahati wildlifc Division should be directed play Pr10—
active role to preserve the bio-diversity of Pobitorn WI. Sanctuary from lndflslnal
pollution. They should be instructed to maintain coordination with the DC, Mongaon,

Kamrup(M) and Pollution Control Board, Assam in this regard.

the process of notifying the Eco Sensitive Zone of Pobitora including the intermediate

space between the 2 blocks and in the outer-space of the Pobitora WL, Sanctuary. The

proposal for Declaration of ESZ submitted by DFO, Guwahati WL Division(S.K. Seal

Sarma, AFS) vide his Letter No A/GWLNU6/ECZS dated 18/01/2012 clearly

mentioned about the extent of the proposed ESZ as,”The Pobitora Wildlife
Sanctuary is famous for One Horned Rhino(Rkinvceros Unicornis)., Besides this
park harbors 46 specics of resident and 20 specics of bjome restricted avian
fauna excluding nos of birds 16 species of aquatic plants, 41 species of fish and 8
species of frogs are also sharing habitat.

Under the above circumstances, it is highly esscatial to notify an area of 1000m
(1km) all around the outer boundary of Pobitora Wildlife Sanctuary as an Eco-
Sensitive Zone for better environmental s2feguard of the life forms in the park.
As already mentioned the Rajamayong(hill) RF and Pobitora RF ang are not
contiguous patches. The inter space between the aforesaid RF gre yet to be
handed over to the PA authority, however the area to be considered as part of
the sanctuary to provide seasonal migration route between the areas where
animals physically cross from one part to other, The distance between Pobitora
RF and Mayong RF is nearly 3 ki, so the in

ter space brought under Eco-

sensitive zone. Where in other areas it is kept 1 km away from the outer
Moreover, the Chief

to circulate the message 1o the

boundary of the notified sanctuary.”(Annexnre 4%}
Secretary, Govt. Of Assam should be directeq

common masses that ESZ are not meant to hamper their daily activitjes instead meant
L] i n

to protect the valuable fnrc-s:s!wildlircfsanclunry's in their locality from any negatiy
¢

impact, and to refine the environment around the protected apreg The government
* en

should ensure the local residents/public that (heir legal rights will not be hampered
re
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under any circumstances: It will help to protect the biodiversity oR\th
friendly way.

VII) That the Joint Cominittee recommended that, “Considering soil_ and-wg i
the basic ingredients for brick manufacturing and large scale extraction of both
these resources in long term may have adverse impacts on eﬁi‘ifunment. Thus, it
may be regulated in accordance with the Mines and Minerals (Development and
Regulation) Act, 1957 by state Government”. Therefore, request the tribunal to
give necessary direction to prohibit commercial extraction and cutting of earth for .
brick industry within the proposed ESZ of Pobitora.

IX) That directions should be issued to the Pollution Control Board, Assam, DC,
Morigaon and PCCF(WL) to conduct awareness campaigns among the local people to
the prevailing issues like Wildlife Habitat, Impacts of Air Pollution, Eco Sensitive
Zone, Eco Fragile Zone etc.
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GOVT. OF ASSAM
OFFICE OF THE RANGE OFFICER::: POBITORA WI

MAYONGMORIGAON
Memo No.P/20/2013/ 152-53 Date

From-  Ashok Kr, Das. AFS
Forest Ronge Officer
Pobitorg IViidlife Range
Mayong, Morigaon

To, |
The Divisional Forest Officer,
Guwahati Wildlife Division.
Shantipur, Guwahati-9,

Sub:-  Regarding setting up ol a brick kiln adjacent to the Pobitora Wildlife Sanctoary .

SATIVETI NAVA MILLAN SANGHA AND PUTHIBHARAL, Signed by Kamaljyoti
Saikia and Utpal Saikia.(copy enclosed)

Refi-  Your letter no.B/GWL/149/896 Dt.30/4/2013 and letter no. Nil, Dt. 25.4.2013 received from

Sir,

With reference to the above I would like to inform you that on the basis of the letter dated
25.04.2013 quoted under reference, 1 have caused a field enquiry of the site of the brick kiln at
Sativeti area on 1.05.2013. That sir, the kiln authority has set up a complex of their own by
constructing the CHULA and labour huts ete, as | have observed during my field visit. The spot of the
kiln is found to be surrounded by paddy field of the nearby villagers and it is about 500 meters away

from the boundary of the Rajamayong hill point of Pobitora Wildlife Sanctuary. Hence, the site falls

within the proposed eco-sensitive zone of the Protected Area. Moreover, I could see some water

bodies there in the nearby area of the kiln, where migratory and indigenous birds might be seen in the

season. In the context, I would like to draw your attention that, the area of the site is very much on the

corridor of the straying rhinos which strays towards the hill side during the flood time. Setting up such

a must obstruct its regular corridor and may cause other complexity also. That sir,
this letter may be treated as the reply to your letter under reference also.

brick kiln in that are

As such, your honour is requested to take Up necessary steps against such activities for the

interest of the conservation of the wildlife.

This is for favor of your kind information and necessary action,

Encl:  As stated above.

B - = L . e s | —
— - — e [, RSP

(Ashok Kr, Day. 4 FS)

Copy (o Kamaljyoti Saikia and Utpal Saikia, SATIVET] NAVA MILLAN SANGHA AND

PUTHIBHARAL, Sativeti, Rajamayong for their informatjon,

| )

A
l L’ (Ashok Ky, Dus.AFs)
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- IDENTIFICATION OF ACTIVITIES
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Permissible
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. No 1-27/2014-\W1,
Government of Indii

Daled 25”Septemlmr. 2014

OFFICE MEMORANDUM

Guidelines for declaration ol Leo-Sensitive Zones around National

Subyjeet: -
Parks and Sunctuaries —further clarificafion reg.

The policy of notification of Eco-Sensitive Zone (ESZ) around National Parks and
Wildlife Sanctuaries has been pursued in accordunce with the recommendations of the
National Board (or Wild Life In its meeting held on 17" Murch 2005. It has been qhserw.:d
that the proposuls received from the stales require some alignment with the spirit of the
recommendations. often resulling in protracted deliberations and correspendence,

2. For lucther clarity, a copy of the relevant portion of the National Wildlife Action
Plan 2002-2016 is enclosed al Annexure-l, which indicates the scope of LSZ with
reference to i Protected Arca. This has also been quoted in the guidelines dated g
February 2011 issued from this Ministry. A copy of the recommendations of NBWL,
along with the proposal of Ministry of Environment, Forests and Climate Change given in
the agenda note for the meeting, which describes the justification and criteria to be used
for identification of Ihe areas for ESZ proposals, is also enclosed at Annexure-I1.

-

3 It needs o be appreciated that as the notification is to be issued by the MoEF&CC
based on the concurrence af the State Governments, the basis of identification of an arca
for declaration as ESZ should be available in the propesal apart from the activities Lo be
regulated prohibited and mechanism for enforcement of the regulatory decisions. '
i, As the basis of identification is primarily conservation of specitic habitats/
corridors extending bevond the Protected Areas, role of the Wildlife Warden of the
respective Protected Area in the proposed governance mechanism should also be provided
so that approprinte technical decision support is available (o the regulatory bedy from the
wildlife warden ol the related Protected Arcas.

5, Proposal for notilication of the powers, il any required to be conterred to the forest
administration for enlorcement ol the reguiations and for booking cases for violation of the
provisions of the notification. may be included.

0. The guidelines issued lrom this Ministry vide F No, 1-9/2007 WL-1 (pt) dated 9*
February 2011 stand modilicd to this extent. :

7. States are, accordingly, advised to ensure that the proposals of ESZ around
Protected Areas are in accordance with the NBWL decision dated 17% March, 2003 and
submil to MoEF&CC with all the required documeats as communicated from time Lo time

to uvoid prolonged correspondence,

Page lof2




8. States are alse requested 1o communicate Lo this Miristry, ah ‘1?(5
PAs, nlong with the PAs for which no or ZERO ESZ will be requh \ti_@@w
prescriptions of NWAP 2002 and the criteria agreed by NBWL in the mt‘bi-!ﬁ;:_@lﬂﬁ_.lc_
March, 2005.

9, Meunwhile, the proposals already received in the Ministry from (he State
Governments are being processed for notification, Changes, if any in (he proposals already
processed in MoEF&CC, if not sent prior1o the publication of the drafl notification, can be
proposed for consideration at preliminary notification stage as per timé Iimit_pres?‘rlbcd in
the drafl notification so that the smme cun be considered by the Experlt Commiltee and
incorporated in the final notification o meril.

bt 2

(M.L. Srivastava,)

Deputy Inspector General of Forests (W)
Tele:- 01 1-2469 53535

Enclosures: Annexure-1 & 11
| “The Principal Sceretary, Environment & Forests Department, All States/UT Gowt,
2. The Principal Chicf Conservator of Forests, All Stales/UT Govt.

3. The Chief Wildlife Warden, All States/UT Govl.
4. NIC cell for-uplouding on web site of MoGF&CC.
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Eco- Fragile/ ico- Sensitive Zones arotind Natioual Pavks and Wild

%ACI(GROUND: ] } _
? The National Wild Life Astion Plan (2002-20 16) was adopted l}yrllc lﬂ(if:lg_ Blo.al‘d for w”‘_f Life,
in s XX meuting held on 21 Tanuary 2004, the Plan jinter-alia requires identification of ecologically

fragile arcas and Wilg Jifc corridors around Protected Areas and their notification as Eco-fragile zones

. .,_...uncim-.-almsm-ironme.m(—p;-mccriunj—mc;—--r 986 THE " Wild™ Lifé " Copservation Yirategy-2002, adopied
during the samne meeting  further stipulates tyar © Lands falling within 10 Km of the boun?ams of
National Parks and sanctuaries should be notified 8s eco-fragile zoncs under scotion 3_{"1 "’r.‘h“
Enviforment (Protection) Act and Rule 3 Sub =rule 5 (vii) & (x) of the Environmess (Proteetion)
Rules.”, '

The Meml:-ur-Sccmuny of the 1BWL thereafie requesfed the Srate Gavernnients to Hist cut such ar:as_and
furnish desailed Praposals for their notifieation s Eco-sensitive areas under the Environment ﬂf‘ft’lﬂﬂ'?ﬂ)
ACL 1986, However, many Stales/Depariménts mised coneern overthe 10 Kims range lintits stating thar

- In Himalayen States, most of (he human habiutions and other areas would come under the

purview of eco-sensiijve zone and will adversely affect the development.
2. The Highway develapment piojoct of the M istry of Transport would be severe ly hamgered.

3. The eco-sensitivee zones in the slate of Rajesthaiy should be notified within a range of 0-10 Kms
depending upon the requirements and practical implentemability, as the uniform application of 10
Kims wonld hit the number af existing towns including Jaipur, Bliaratpur, Sawai Maghopur,
Kawa, Udisipur, ew

- b The Chief Manister of Goa requested for dispensing wit the Wt oF 10 Kms in view of the faet
. that such a decision might impede (he socio-cconcmig tdevelopment i the Siae. i 18

Twa coun cases live Lesp [iad before n the statesof Giga and Maliprashya ugainst the . Sue
Guvernments for o notifying the 10 Kms acas as ceo-fragile zones wnder the Envirenment (Protection

At 186 -
MINESTIY S COMMEN TS ‘

F
Hhe very faer, that mikstey has nolified & amnber of Ecologieally Sensitve Areas i the couniry angd a
Liagly level compniee has been el up [ tns purpose, etlects 1he deep amd abidin;; cuncemn of the
Goverment fo envirmnental conservation. India has been a pioncer 1y (e area of il!lg‘-gf‘:llint{ the needs
of devetopment and 1he COnminmeat 1o environmen [Hotection C.'-.-u-;lllf::iug-_ the: fucy tym :\'us::unub!u
lll.'.\'l..'iu]'llll!.‘.:l}l biss been a ey feature of the dovelopnen SIrteey OF the siitiog, badangs has g, b st
£ DA th oo tiog of coolamically aensitive ateas and the needs of latal regionad o aaliongt
-frt';-lvpam-n| e, thereioe, Hhpoiant that Illl-'.‘:' eletiinls ol v i'-l‘.ult-;:u:.ml HUPOT e N (LT
Hadtly g v the prassess, ol deselopment wid ey 1 IR O povery gpe BN mie a o
Wenvond ey peid wilerpetativn J'{.'luhu_r' e enbie e vl butween wild e nuihior g, anned the
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locel communities. It is equally imporiant to consider tiat the areas around nnﬂfﬂ“?
notified as ESA do not become o subject matter of lifigation to the detrime
biodiversity.

The term Ecological Sensitivity or Fragility should i:alge into account lhe following two

] Permanent and irceparable loss of extant life farms; and / or e
2 Significumt damage to ecological processes affecting naturaf evolution or speciation,

The cssence of the above interpretation is that the loss of biodiversity needs to be measured _nO_t only u
terms of existing stock, but alse- in-terms of potential that must be conscrved for postority. :I‘fps
responsibility has to be shared by all sections of saciety. However, the nuances of ecological sensitivily

.._m.-s.mn':urﬁ‘f:aia&s“*s.‘.{?c.:‘ﬁéﬁtifiai?:tlfi'é-{:aﬁnmunmmct‘cmhc VErY PUIPOSE 0f SITKing (e balance
belween preservation of our cealogical endowments apg the needs of development,

Ly view of the above explanation it will be appropriate forall state government(s to identify the ESA !
around NP and Sahctuaries based on one or a combination dfibiluwiug paraimeters

I . Complete protection ta the entdemic spocies in ity entire range
2 - Development Process not (o reduce, damage of destroy (he habitat of critically #n dangered,
endyngered.or any other threatened species § )
i -? 3 . Protecetion to bialegical corridors, : -
4 . . Proteetion to highly complex and diversified ecosystems susceptible 1o irreversible damage
like coral reefs, mangioves ete . ;
? 5 Sites associated with reproductive, ,E-recdi]\g or nurturing behuvior of ¢are and threatened
species. ;
1] Cxistence of Pristine forests
¥ Steep slopes (more than 60°%)

The state overnments ay identify such aceas and send tie VEROr il SiN monlis tine.

THE NATIONAL BOARD FOR \-S’ILI'JLI:FE MAY CONSIDER rne PROPOSAL FOI
IDENTLFICATION O LCO-SENSITIVE ARFAS AROUND NATIONAL PARKS/WILDLIRE
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DIRECT THE STATES TO SUBMIT TIIE REPORY TCG ¢ ENTRAL GOVERNMENT IN 81X
MONT1LS .
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Minister of India, held on 17
urge Road, New Delhi,

The list of participants is at Annexire J

Thiny A.Raja, Hon’ble Minister of Environment and Forests in his
welcome address mentioned that presence of wildlife was an accurate index
of the overall health of the ecosystem. He also stressed the fact that India
has 17% of the global human population and 18% of the livestock, all of
which are supported by only 2% of the global forests. The need of the hour

is to have a convergence of conservation measures and human needs and
aspirations. .

The following jtems were discussed:

Apenda Ttem No, ]

The report of the Director, Wildlife Prcserva‘tion_ and Member

Secretary, NBWL wags presented to the members. The report is at Annexure
/1 .

Agenda fem 2: Action Taken Report on the recommendations of the
first miceling of WBWI, )

1) Agenda 2: Constitution of Standing Conumittec

The Standing Cormmittee of NBWL had been constituted vide MoEF
Notification No. 6-1/2003 WL-] di 4.11.03 (Arnexure II1)."The next meeting
ofthe Standing Committee is scheduled 10 be held on 6™ April 2005,

W) Agenda 3: Sstublishment ot *CITES Cell” in India

A revised constitution of a ‘National Wildlife Crime Hureaw? g been
proposed under Agenda item 14 of this Meeling.

i) Agenda 4; Task Foree on Natural Heritage Siwes

. . pow . e -1 .'-"'-r_-'...-:i.::ll'}!rf-'q.-- T £ 1T
it VERASN & b 5 a0l S TR A b b S T R T -

L
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A “Task Force’ has been constituted,  8ix new world heritige sites
have heen identified in addirion to the existing five in the counyy. e

- e - . . v peas PR
report ol the Task Foree s enclosed at Anrexwre 7
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IN THE SUPREME COURT OF INDIA i S LT

WRIT PETITION NO.460/2004

ORDER DATED 4.12.2006

UPON hearing counsel the Court made the following
ORDER

The order dated 16™ October, 2006 refers to a letter dated 27" May, 2005 which
was addressed by the Ministry of Environment and Forests (MoEF) to the Chief Wildlife
Wardens of all States/Union Territories requiring them (o initiate measures for
identification of suitable areas and submit detailed proposals at the earliest. The order
passed on that date was that MoEF shall file an affidavit stating whether the proposals
received pursuant to the letter of 27" May. 2005 have been referred to the Standing
Commitiee of National Board for Wildlife under the Wild Life (Protection) Act, 1972 or
not. It was further directed that such of the States/Union Territories who have not
resporded to the letter dated 27" May, 2005 shall do the needful within four weeks of the

communication of the directions of this Court by the Ministry to them.

it seems that despite the letter dated 27" May, 2005 and despite the Ministry

having issued reminders and also bringing to the natice of the States/Unian Tenitorics

the orders of this Court dated 16" October. 2006, the States/Uriion Territories have not

respanded. However, we are told that the Staie of Goa alone has sent the proposal but
that 1o does not appear to be in full conformity with what was sought for in (he letter

dated 27 May, 2005.

. 1 ) - -~ ;
The order earlicr passed on 30" January. 2006 refers to the decision which was

taken on 21 January, 2002 te nolily the areas within 10 km, of the boundaries of national

parks and sanctuaries as eco-gensitive arcas. The letler dated 27% May, 2005 is a
departire from the decision of 21¥ Junuary, 2002, For the present, in this case; we are

23
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not considering the correctness of this departure. ‘That
separately. Be that as it may, it is evident that the States ,\ Telﬁﬂﬂ‘%@hu e*‘ Jgiven
the importance that is required (o be given to most of th

made after Rio Declaration, 1972,

The Ministry is directed 10 give a final opportunity to all States/Union Territories

0 respond (o its letter dated 27" May, 2005. The State of Goa also is permitted to give
appropriate proposal in addition 1o what i said lo have already been sent to the Central
Covernment. The communication sent to the Statés/Union Territories shall make it clear
that if the proposals are not:sent even now within a period of four wceks of receipt of the
coinmunication from {he Ministry, this Court may have to consider passing orders for
implententation of the decision that was taken on 21 January, 2002, namely, notification
of the areas within 10 km. of the boundaries of the sanctuaries and national parks as eco-
sensitive areas with a view:to canserve the forest, wildlife and environment, and having
regard to the precautionary. principles.  If the States/Union Territories ‘now fail to

respond, they would do so at their own risx and peril:

The MoEF would:alse refer to the Standing Commilttee of the National Board for
Wildlife, under Sections'5 () and 5 (c) (i) of the Wild Life {Protection) Act, the cases
where environment clearance has already been granted where activities are within [0 km.

Z0ne;

List the matter aftercight weeks:
(N, Annapima) 5! 12/06 (V.P. Tyagi} 5/12/06
Coust Master. ;' Asstt, Registrar. TR !
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To,

)

)

AUt -~ V,C?
FORM-A ‘
ANNEXURE - £

The Public Information Officer, faljwhiom Comlrel Boosed | Assam .

Name of the Applicant : I_JL;LPJ'-._E Sailuon .

Address T oAl EDJ':'-JLH PS‘- MOT\EJ P.(‘_'Jf‘ EOdtl‘:vxm{'O“ﬁ
plu- TJRZ410 Dist- Mcm‘amv C Pazewm)

Telephone No, S QREAE 05547

E-mail Address : USSCLEL’\-:DﬂEaE'C-@ 8'}‘1&!‘-’41' Covn.

Particulars of Information 7 aaforrimedion ru.%m‘p-:"’% preeposad .
Mls B lhauvsond E,rdLmCB-B-FD“M‘Q A-B.B Bmels.

Poll dom Combnal Reswdl Assam.

Concerned Department

Particulars of Information required  :  Tevlnohiom Bledd 4o - 5.
Procks CM&\{@‘.}L% , Mam'ﬁam-n . Baszam)

(iv) Details of Information required - 10 weAkor ‘CTE or LeTo! vaas
grombed do dw ARE Buldks.

{v) Period fer which Information required : 20 04-05 , 2005-06

(vi) Olher Details D OABL. Prids ( Propyoton- Dilip Majuondh
1% g‘i_'lma'f‘“‘ff’-“-; MSQC\JM' Rov e Cinle- ﬁ-rb..t-iows_,

| state that the Information sought does 1ot fall within the restrictions contained iﬁ‘wgaw )

Section 4 of the Act and to the best of ray knowledge it pertains to your office,

AfeeofRs... 205 . hasbeen depsited in your office vide No, ...
dated ....ccovinnnne,

Place : f}aumﬁ-ﬂ-ﬂff

Date - 5 /4 [ 2013, LLT];:‘;LL Saulia.

Slgnature of the Applicant

LS
e C“ llu ' t;[l; LIO
et LN '[\‘L
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INFORMATION REQUIRED:| | e ™
\"\e\"ﬁil\ “2108 gy /

O
\ Oy 2
0. NO. 1. In the session 2004-05 MrDillPMajumdar ( proprietor:ABB-Bricks),had
tried to establish a Brick industry( A.B.B. Bricks) in the SengmarikissamVili-
Sativeti, Revenue Circle- Mayong, Dist- Morigaon{Assam) amidst of agricultural
land . Whether, Mr.DilipMajumdar hiad obtained the ‘CONSENT TO ESTABLISH’
and ‘CONSENT TO OPERATION’ from the Pollution Control Board Assam.if any

inspection was made in this regard suply a copy of that inspection report.

Q, NO. 2.Mr. DilipMajumdar had used a moving iron chimney in his A.B.B. Brick
industry as he had not constructed any fixed chimney. That act of using amoving
ironchimney was legal or illegal. What are the present guidelines of PCBA
regarding use of mov]ng iron chimneys in Brick Industries? It is legal or illegal.

Q.NO.3. Whether any person can e~,labllsh a brick mdustry in Asaaﬁ withiout
obtaining the “Consent to establish” or “consent to operarion " from the PCEA. If
scrneons commits that wrong, it is illegal or not. What are thg legal remedies that
can be adopted by the PCBA to resist such ilfegal actiﬁ]tie’s? lfDlIlpmajumdar

.hadstarted the brick industry without obtaining the "consént 'to operation” frem
the F'CBA his activity was illegal or not.

g nudAlel.pMajumdar(A B.B. Bricks) failed to run the industry due t¢ ¢
oppos:tton of the locai people, he sold it to another businessman [4rDii Hp i
(B.B.A. Bricks) after a few years lapse. If the activities of DilipMajuindar were

illegal from the vary begining , how he can sold his illegal industry to one another
bu;rnessman i.e. DilipChetry. Whethr*r PCBA will investigate the matter or not.

rhe
evry

Q. no f a particular industry Is going to violate the fundam antal right to live |

na
-_poliutlon free environment as guaranteed under

Arttcle 21 of the Indian
'c-:\r]qtltutlon and the local people has ohjections regarding that industry, the

.’hoard can withdraw its ‘ CONSENT Tr ESTABLISH' or not,

1

;g NO 6. Under what circumstances the pollution control board can withdraw its
lr:i:m's.ezlnt to establish” granted to a particular brick mdetr\; :

. . -|
. b
": J . .!--\}.}'sf cap.t . ' ) F 11 | 7 |
IH | Jnf' b ! .
.-‘nl.t\h I\.\‘W’: Lfi
O W Ao - .
{ ,‘;uﬂ'“’“

|
i
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Q.NO.7.The PCBA have issued a ‘CTE’ to the proposed “Bha

agricultural land in the vicinity of inhabiied lands. Further, th
proposed eco sensitive zone of the Pobitora Wildlife Sanctuary an
movement corridor between the plain portion ofPobitora wildlifé>
Mayong Hill reserve forest (a part of the Pobitora Wildlife Sanctuay). Whether
the PCBA has any right to issue the“cnnsent to establish” amidst of a wildlife

Sanctuary to any Brick industry or for ar.y other industrial activity.

Q.NO.8.Before granting the “consent tc establish” to the proposed M/S Bhawani
‘Bricks(BBA Bricks) in 2011, whether, the PCBA had initiated any official inspection
to that area [ vill-sativeti, Revenue Circle-Mayong, Dist- Morigaon], which is
proposed amidst of agricultural lanc. If any inspection was made in this
connection, provide a copy of that | inspection report.

G. NO.'B.Wﬁether he PCBA has any right tc issue “CTE” to a brick industry or any
other industry within the Praposed Eco sensitive zone of a Protected wildlife
Sanctuary. What is the opinion of the PCBA regarding the closure of the Proposed
Bhavani Bricks as it is going to harm the entire Bio diversity of the area including

the rare migratory Birds.

g NO 10. The PCBA has issued the CTE to the proposed Bhawani Bricks ( BBA
Bncks} between the two protected areas of a wildlife Sanctuary i.e. Pobitoa
u‘..'lldllfe Sanctuary. The D.F.0. Guwaha'i wildlife division has informed the issue to
the DC Morigaon for necessary action. The PCBA will withdraw its CTE granted to

the mdustry or not.

-

e e et g e
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——_ | Pollution Control Board, Assam
:_.-S;—:_, | (Department of Environment LQ'.'I;EI]‘CSIS :: Guvernment Uiﬂgﬂ{n}
e SN ARFe IR (VT4

Ppecha

1l
Dated Guwahatlhe 10" June 2013,
b TN S s ST T
t_'; 9 \ :_-"}'.- }_;n. fr” iy ;,.' _f'_;
ll‘.:\_ {j;\\ ) J‘T'E'I:fi'-'.‘ A rf'
13

No WEBIRTIT.50/13-14/11
To, | /':Fg-:{”
wairi

Utpal Saikia,

5%

| Village - Sativeli, L 6’-"-;.‘\ Y
| P.C. Rajamayong, P.S. Mayang, R | e S b
| Dist_Moarigaon{Assam), M U 3 ¥

g, e ]
oy g —

4 Sub:  Information under RTI Act, 2605. .....
| Retf: (i} Yourapplication dtd. 05/04/2013.
| (ii) *our first appeal petition dtd. 09/05/2013.
sir, ! i
| With reference to the abave, it is Lo inform you that Ine item wise reply to the queries raised by you in your
RTI application dtd. 05.04.2013 are as follows for your needful.

Reply lo Q. No. 1
Heplyto Q. Mo, 2

There is no any record regarding M/s. A B.B. Bricks of Mr. Dilip Mazumdar

* The Hon'ble Supreme Court of India has imposed a ban on operation of moving chimney
by brick kiln units, as arp illegal act, since from lhe year 20032, Pollulion Control Board,
Assam has already issued necessary direclions in this regard to 2l the Depuly
Commissioners in the State of Assam lo ensure closure of the brick kil unils cperating
with maving chimney under their respective jurisdiction, .
Operation of brick kiln units withoul cbtaining priar “Cansent to Establish™ and "Consent to.
Operate” is a violation of Section 21 of Air (Prevention & Control of Polluticn) Act, 1931 as

P ; amenced. There is not record in respect of Mis. A.B.B. Bricks of Mr. Dilip Mazumdar,

i Hence il is nol possible Lo comment regarding its legal entily.

Reply to Q. No. 4 Pollution Conlrol Board, Assam is no way related lo sale/purchase deal of land of any
i type.

Reply to Q. No. 3

e

Repiyjto Q. No. 5

Reply'to Q. No.

Paollution Control Board, Assam consider all complaints filed by any body against any
industry and take justified action as per law of the land. '

for setling

& Censent to Establish may be withdrawn if 1erms & condiliens are not fulfiled

Replyllo Q. No. 7 i The land of M/s Bhawani Bricks is cerified by the Competent Authority as non agricullural

| land. Further the area around Pobitora Wild Life has not been declared (il dale as Eco-
sensitive Zone.

Reply.fo Q. No. 8 Copy of the inspection report is enclosed herewith,

Reply.to Q. No. 9 Pallulion Control Board, Assam does naot issue Consent to Establish to industies covared
! under EIA Notification of 2005 if they are located within Eco-Sensitive Zone. Brick kilns
- are not covered under EIA Notification of 2008.

Reply to Q. No. 10 The Deputy Cornmissioner, Moriguon has already issued NeCessary permission

Enclo:'As stated

up the brick kiln unil. M/s Bhawani Bricks, and Pollution Control Board, Assam has
granted Consent to Establish to the unil, after verification of all the relevant documents
However, since the maller is subjudice the wilhdrawsl of Censent lo Establish ar grant af
Conseni to Operate depends on the coun verdict, )

Yours faithfully,

(M.M-Bora)
APIC & Sr. Env. Engineer {(Z11)
Memno No, WB/RTIT-50/13-14/11-A, Q/__*Dﬂmd_i__ﬁ ryanat, the 10" June, 2013,
Copy to:-
1. P.A lothe Chairman, PCBA fol’kind appraisal of the Hon'ble Chairman, &

2 {The Member Secrelary, Pollution Conlrol Board, Assam lor kind information. -

/s

' . - "
' (M.M. Bora)
APIO & Sr. Env. Engincer {Z-1h

Fead Office : Bamunimaidam, Guwahati - 721021, Assam : India,

Phone: 2652774 & 2550258 ; Fax: 0361-2550259 : Gram . POLUTIONCONTOL
E-mail : memnersecrelary@pebassam.org: Website : www.pebassam G
Pogtonpl Offices at @ Dibrugzrh, Gelaghat, Sibsagar, Tezpur, Guwahati, Bongaigaon, Nagaon & Sl
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ANNEXURE -4

TYPE COPY
GOVT, OF ASSAM .
OFFICE OF THE DIVIS!ONAL FOREST OFFICER: GUWAHAT] WILDLIFE DIVISION
SANTIPUR , GUWAHATI 09
LETTER NO.B/GWL/149/ 1245.47 Dated Guwahati the 10 Oct.2011

From ;

S.KX. Seal Sarma, AFS
Divisional  Forest Qfficer
Cuwahan Wild life Division
Santipur, Guwahati -09

To,
The Deputy Commissioner
Morigaon District
Morigaon,

Sub : Regarding setting up of a brick kiln in adjacent to the Wildlifz

Sanctuary.

Madam ,

Most respectfully | I beg to inform you that two brick kilns are geen
establishing one at Sativeti and the other in opposite to the Dhekiabari anti
poeching camp on the solution side Guwahati - Mayang PWD Road under
Mayang Revenue Circle of Morigan District .

The location of the said brick  kilns are very much within half a
kilometer from the boundary of the Raja Mayang Hill RF which is a pary of
the notified Pobitora Wildlife Sanctnary . Moreover | the sites fall within the
proposed Eco Sensitive Zsne  of the Pobitors. Wildlife Sanctuary and on the
animal! movement corridar.

Setting up of such coal based industrics in close to the boundary of
the wild life sanctuary will certainly huve immense adverse effect to bath
the florn & fauna and its natural environment .

. Under the circumstances, may | request  your honour to ldndly
immediate necessary measures tostop setting up of the brick Kilns in Eco
Sensitive Zone far the pgreater interest of the wildlife Sanctuary and its
natural_ environment,

yours faithfully

: . (SK Seal Sarma)
‘Copy to the Chairman, Follution Control Board, Assam |, Bamunimaidum

Guwahati -21 for' favour of his kind information , He is also requested to

take requisite measures athis end the aforesnid issue.
Copy of the Range Officer , Pobitora  Wildlife Range | Mayang  for his

information and necessary action. He is requested {o collect  copies of the

valid authority if the properties have for establishment such industries and

provide to this end for taking onward necessary action .
5d/- illegible

(SK Sea! Sarma)
Letter No. A/GWL/149/086 Dated Guwahati , the 10 Qct.201 |

Copy to the Principal Chiel Conservatoers of Forests » Wildlife, Assam . Basistha

Guwahati -29 for favour of his kind infm'n'iat:'o_n arnd necessary nction

LlLr : (5K Sea) Sarma)
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” |
i L ﬁ‘:{ . *
ik GOVERNMENT OF ASSAM

OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS : WILDLIFE : ASSAM
BASISTHA : GUWAHATI-29, _
dlaxy 02.2013

No.WL/FG. 35/Eco Sensitive Zone Area/Parl-|),

lo
The Deputy Commissioner,

Morigaon D'.Slrltl
Morigaon.

Subi-  Reparding setting up of a.brich'kiln in adjacent to the Wildli

Sir, - for
With reference to the subject cited above; | am directed to inform you that two brizk }‘””“‘f“
the praposed Eco Sensitive Zone of the Pobitora Wildiife sanciuary ?n:! o

‘being established.within
a of this irnpl';ortar'lr

the animal movement corridor. It will certainly harm both the flora and faun

Lok b

Wildlife banc'uaw and also its natural environment, :
The Divisional Forest Officer, Guwahati Wilmife Division had already writtan to you

35-47, dsted 1g™

lorig back vide his letter No. B/Gw faga/12 Oct/2011. in this regard, 3 copl} of

whiclis enclosed for your ready reference.

Under the circumstances; t-am'd]rected 10 request you to takeup immediate

these brick kilns in the eco-Sensitive Zone Ares in the

necessary actn:m to stop the setting up of
its natural environment.

Ereater interest of the Pobitora Wildlife Sanctuary and

Ench- As s(ateq above, .
Yours fa ithfully,

(Hirdesh. ithra)
= &2 , ConsewamrofForests (W), .
O/o the Principal Chlef Cunscwator of Forests, Wildlife, Assam.

3 . ;F':T'_ __I\? :
'&\ .

i | LjS




U AN ME)(UKE"’“" Ammasuree ~1X

f_____—’____#_#_____.-
-85~

GOVT. OF ASSAM

OFFICE OF THE DIVISIONAL FOREST OFFICER & GUWAHATI W
SANTIPUR :: GUWAHATI

DIVISION

Letter No. B/GWL/106/2013/2707 _ Date

To,
he Deputy Conunissioner,
Morigaon District
Morigaon, Assam,

Sub:  Finding out of distance of BBA Brick Kiln from the periphery of Pobitora Wildlife Sancluary
' connection with WP(C) 1265/2012.

Ref  Your letter no. MRV 21/2012/210 dtd. 16/12/2013.
Sir,

With reference to the above, T have the honour to inform you the following facts for favouwr vl

your kind perusal and onward necessary action.

1) The GPS Co-ordinates recorded on the periphery of BBA Brick Kin, -

Kiln,
periphery of Burhamayong Reserve Forest (Part of Pobitora Wiidiife Sanctuary
and on the periphery of the Pobitora Reserve Forest (Pait of }:]011-1';&?.1 Wildliic
Sanctuary) on the basis of which the shortest distance from the periphary nf the
BBA Brick Kiln to the periphery of both the above, mentioned parts ob Pebitor:
Wildlife Sanctuary was worked out in the GIS cell earlier have been found 1o huv
cbrrespnndcﬁ with the map of Revenue Department during the joint veri ficaiio:

dated. 19/12/2013.But the physical distance from the periplery of the Beicl 150

"‘_r—-__-"—‘_"-'_-_--—__-‘
to the Pobitora Reserve Forests (Part of Pobitora Wildlife Sanctuary) hus oe-

M
found to be 2048.50 meter (24.5 meter excess then the distance measured = b

GIS cell on the bagig of Geo referenced topo sheet map of survey of Indi.)

the physically measured distance from the periphery of the Brick Kila w U

petiphery of B}lrlmmnyumg Rescrve Forests ( Part of Pobitoyn Wildlile Sanctuar;

has been found 1 112 melers | BN CESS .

o be 1212 meters (752 meters excess then the distinee work
out in the GIS cell on the Lasis of the Geo relerenced topo sheel map ol survey
India.) However physically menasured distance may be accepted as the uct

shortest distunce from the periphery of the Brick Kiln to the periphery of both
above mentioned parts of Pobitora Wildlife Sanctuary.
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3

Memo no, A/IGWL/106/2013/888

J

ey

Foresis zmc! Pobitora Reserve Forests hence

The BBA Brick Kiln is situated in the mlcrmedlaf,_yﬁl

ey

he _,L:irﬂ I'!mr]

wulun the proposed eco sensitive zone of_gi_:-j'mmf

NS
=~

of the distances physically measured ﬁomrip g

{_-.

.n..\__.

Pobitora Wildlife Sanctuary.
_""-—-——-,_____._._____________._.--—.. -
Comments on probabie impact on flora and fauna’ nlfl’obilhiﬂ i’fﬂt

____,..-—_ .

in terms ofcausmg degzadatmn of environment and generafion o pollution 1.

Rtk

W

Yours faithfully,

\\Er&—:ﬁ/
Divisional Fosgst Oflicer
Guwahati Wildiife Division

Santipur, Guwahati-o0.

said Brick Kiln can be [urnished by the Pollution Control Board.

ge_ol botle the 1.
mentioned parts of Pobitora Wildlife S;mcmﬂ:y, 11’11716]’1’ \E@ i‘s"hwmr I

e

\I\Pﬁu )

“\

e
£\

W-lldhh.fiunom.h, “f; I

M

4

c—irmhr*:--f IU f‘hrj Fopefiphe s

\"" ‘.,a,r

%‘ Lanen

Hlosseesney 4y o0,

rick Kiln site is enclosed by erecting pérmanbul fencing/wall and s oo
industrial activity (Brick production) begins then the traditional and matuial
used by rhinos and other wild aninials for their movement os it is requir i,
shall get blocked.

This is for favour of your kind information and necessary action.

"
#

chated. 2370 300

Copy to the Principal Chief Conservator of Forests, Wildlife, Assam, Basistha, i
for fuvour of his kind information and necessary action.

4t

/

Divisional Forest Offeer
Guwahati Wildlife Divisien

Santipur, Guwabn(i-09,
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SO . ('3 472 V7 S 4
: ANNEX uAs — ,
e - =] ’1
=00 T ox (0
i DFFICE OF THE DIVISION\ JUWARATIWILDLIFE DIVISION V' 440 ¢
i 5 NTI.9.
Memo No. B'GWL/106! .0 4 -« i Dated Guwahati, the 4" March/2014,
. 13 = i el L ! ’_’,———\
To. | - :
*/ 55 0 -
The Chatrman. Y, W
State Pollution Control Board, Assam, O | e 0
Bamunimaidum. Guwahati-21. S AL
f
| %
Sub - Industries situated in the proposed Eco-sensitive Zone of P%bi;@k
Sanctuary and action to be taken against the owners and regardifia:
Rel Hoa'ble Gavhati High Cowt’s order on dﬁted 28-10-2015 passed in connection with
W.P(C) No.1265/2012 Lakshman Saikia & 3 others —vs- the State of Assam others.
Sin . )

With reference to the above, [ have ths honour to forward herewith an inventory report of industrias
1 i2 the proposed Eco-sensitive Zone of Pobitora Wildlife Sanctuary as submitied by the Rianue
Offizer. Pobiiora Wildlife Range, Mavong vide his No.P/20/2014/724, dt.15-01-2014, the content of

which is self explanatory for favour of your kind information and taking necessary action as per law.,

‘
Titiatea

[would inform vour honour that the Pobitora Wildlife Sanctuary is constituted of 2(two) Reserved
Forass ramziv- Buramayong Reserved Foresi(Area 1191.85 ha.) and Pobitora Reserved Forest (aren
133476 Haj and Gove, laad (Area 1104 Ha) It was finally declared as a Wiidlise Sanciuary by ihe
Govt. of Assem vids its Notification Ne.FRS.19/87/152, dated 17" March/| 993,

The Proposed Eco-sensitive Zone of Pobitora Wildlife Sanctuary includes an extent ol area of | Km.
radius from the periphery of the Wildlifa Sanctuary and as well as the intermediate Space petween the
above RFs and the Govt. khas land. The industries enlisted in the Range Officer, Pobitora Wildlire
Range’s report are situated within the said proposed Eco-sensitive Zoune of Pobiwom Wiidlife
Sanctuary. T would also like o draw your Kind attention to the Hon’ble Gauhati High Cowrt’s order
dzr2d 28-10-2013 passed in connaction with W.P(C) No.1265/2012 Lakshman Saikia & 3 others
Statz of Assam in this re:gard. :

-

This i3 for favour of vour kind information and necessary action.

Enzlo ;- The R.O. Pobitora Wildlife Ranga’s
eiter No P2072014/724, del13-01-2014,

Yours taithiuily
\-\“,
(D.D.Gogti, IFS )
Divisional Forest Officer:
Guwahati Wildlife Division:
Guwahar:




In the matter of:
Utpal Saikia & Ors.

;LG/ A uiee — X |

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
‘ PRINCIPAL BENCH, NEW DELHI

Vs,
State of Assam
Index
Sr. Particulars
No. No.
L. [ Joint Committee Report in compliance to Hon'ble NGT order dated
27.08.2024 in O.A No. 808/2024,
2. | Amnexure-1 A copy of Hon'ble NGT order dated 27.08.2024 in O A
No. 808/2024,
3. | Auncxure- X1 A copy of Hon'ble NGT order dated 04.10.3024 in O A
No. 808/2024.
4. | Annexure- 11 A copy of CTO of M/s BBA, Sativeti dated
21.03.2024,
3. | Annexure- TV A copy of PCBA public notice for adaptation of Zig-
Zag technology in Brick Kilns dated 08.12.2023
6. | Annexure- V A copy of Stack monitoring report of M/s BBA sativer,
dated 29.03.2024,
7. | Annexure- VI A copy of CTO of M/s BED Brick Industry dated
- 24.06.2024.
8. | Annexure- VIT A copy of CTO M/s BBD Brick Industries Unit-1i
dated 14.03.2024,
9. | Annexure- VIIT A copy of M/s PNB, Dhekiabari dated (3.09.2024.
il 10/ Annexure-¥X A copy of Google map of Pobitora Wildlife Sancuary, [
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11,

09.02.2011.
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dated 28.10.2013 in W.P, (C) No. 1265/2012.

\.
|| Annexure- XI A copy of Hon'ble High Court of Guwaltizarder

13.

Annexure- XI1 A copy of Minutes of physical verification conducted
in pursuance of Hon'ble High Court of Guwahati order dated

28.10.2013 in W.p, (C) No. 1265/2012,

14,

Annexure- XTI A copy of Hon'ble High Court of Guwahati order
dated 30.08.2013 in W.P. (C) No. 4604/2019.

15.

Aunexure- XIV A copy of Hon'ble High Court of Guwahati order
dated 27.09.2024 in W.p. (C) No. 1942/2024.

| Annexure- XV A copy of detailed report of PCBA dated 23.10.2024

in compliance to Hon’ble High Court of Guwahati order dated

27.09.2024 in W.P. (C) No. 1942/2024.

17.

Annexure- XVI A copy of DFO Wildlife Guwahat] report of Deputy
Commissioner, Morigaon along with list of activities going on within
proposed ESZ dated 09.09.2024.

18,

Annexure-A A copy of photographs taken during Committee visig

dated 18.10.2024,

19,

Annrexure- B A copy of Hon'ble Supreme Court order dated
26.04.2023 in W.P. (C) Noa. 202/1995 and order dated 28.04.2023 iy
LA No. 3949/2016 IN W.P. (C) No, 202/1995,

LY LN ]
Ao

. (Filed by Adyv. Raul-.um.xr)
On behalf of Central Pollution Contro} Board

Place: Delhi
Dated: 04.11.2024

| s P T Al Y o et T T T K
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JOINT COMMUT'TER REPORT

=

EN COMPLIANCE TO HON'BIE NGT ORDIER n,.ﬂ.\-,_)"
INTHE MATTER OF O.A. NO. 808720210, 7
(UTPAL AN A & OTHERS VS, STATT OF ASSH &)

BHGs

REGIONAL DIRECTORATE {(NORTH-EAST)
CENTRAL POLLUTION CONTROL BOARD
(Ministry of Environrment, Forest & Clivnate Chy
CTO Building, Ground Flooy
Shillong - 793001

wige)

[Novembenr, 20247
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1.0 ! H.lLR[-muml
2 0 .’\J..tmut.lkul by CPCR

22 Aclion taken by Commiuve

CONTENTS

N Deseription
Ni |

C ¢nstitition of Comminee

3.0 Oveeadl Qbservations of the Cumnnuu

4.0 hccmumuuhnmm ot the ¢ nmmntm
S0 Listof .r'\nm\urc':

_{\.ll__!_l':,‘.\l!w-l ! *Ton'ble NGT order dated 27.08.2024
\ .:'lnulwmrvfll_ CHon® hl-. M-I url.h.r dated (41.10.2024 L
i {\n_uex:n-e«ﬂl ' I{‘l '»I s BHA A, "m“tull dated] 21.003.2024

e T

st 1 ol e e R -
Anneanre-IV | PCBA public natice for

ml.m!nlmu of Zig-Zag Iudmnlu;._'-.r Ay
e i Brick Kilns dated 08,12.2023 B
" Annexure-v Stack nmmm.mg wpnu_mhﬁ BBA Sativeti dated | 26
i 29032024 —;E
Amexire-VE | CTO M BB Hrick Industry daled 2:4.06.2024 P ans
CAmexure-Vi | 10 Mis s BRI Brick |ilfILJH1|IL\-1 it 18 dated 14.03.20724 L3644
_Amexure-VIIT | CTO MA TN, Dlickinbari dited 03.09.2024 1552
“ANRey e X t’umr!i map of Pobutorn Wildlife ‘umuum} 53 i
Tﬁﬁ{cﬁﬁ{,\ BESSER [&CC, (rllrdtilnl.. for declaration of ESZ araund $-05

Natliomad Parls .lml W|I=:Ihic Sanclauries dated 09.02.201 1

s Anexure- NI | Fonble High Courl of Gauhati erder d: ed 28102013 in
i the it ter uI (,.u.{_. \u WP{L]‘I 263512012

Auncxinre-XII Mirnes of pl:n:-:.ll verilieation conief

[]
]

ucied in pursuanue ol

Hon'ble High Court of Gauhal arder dated 28.10.2013 i

the matter o WPR(CW 12652012

Anncxure-XHI Hion™ble High Court of Gauhati order dated 30.08.2023 iy
~the matter uf Case No.: WIHC A6 1”!]}‘)

Annexure-XIV  Howble Nigh Court of Gauhati ovder dated 2 27,0920 in
the matter of Case ‘\n WRCWI94202024

Annexure-XV | Detailed report of PCA dated 23, HL2024 in l..C’Illil‘.‘lI.tl'l_[:(j-

o Hon'ble High Couet of Gauhani order dated 27.00.2029
CCuse Nos WP(CY1942/202

'IBEI'{.m--WI DEO Wildliti Guwahati report 1o Depuy Commissioner,
Morigaan along with st of activities Boing

an within

prapesed ESZ dated 00.00,3024 |
Anpexure-A l’f:mum apha taken tlllrlm_' Commiltee visit dated |
'i'-: 10, ’Il"l
2
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LI BACKGROUND:

+

The present Orgmal Application (0LAL) Mo, 8082024 bas heen registers
(

o letter petidan dated 19102023 received from several persons led by Utpad Siikia,

Hon™ble NGT wide arder dated ZLOR.202 (copy enclased as Anneanre-1) i the matter of

LA NO BORZ0E (U pal Sailda and (ihers Vs State of Assam) issued the relevant direethions,

teprindieed beloyy:

S L Canipainani have stated that i ‘ohitura Wildlito Sie tivon v comprised of ? Moeds

arid 1o vich hiodiversitey with more thim SO0F e Tioened felinos, 300 Tnelicne Buffodoes,

Leapurrdy, Devra, f'rut‘::riﬁ.'.’.\, R heesry ete, frexides migretory bivds

A One thbip ¢ ety an induxiviolise, i crevrtings ey industeind cone amidss 2 Blpeks wif

Irubitory H’f.-'nffg?i' Nttty i it extahdish hiiet-tiln wsime cetd wx fied 11 s

ilhin verfel fhat er(‘.'npf i alse heen terele fer extallish comeint _ﬁr(‘r!u’;‘cw; aued Nlowe

(s iex ot theeaaied i,

oA Repore of Forest Range Otficer; Pobitore | Fildlife Reengre sent to Regionad Forost
Olficer vidke Jetter dated 04,05, 2023 hay also heen appentded o the siid comploing

whercin Forest Reange Officer huy repirted that le fownid biicl-kifi ot Suiiveti ar an

LGS, 2000 wlich is swrrotmded e puaddy fields o villagers and s abour Sy MCTeA

away fronn the hiwndaey of Rajamayog hill poing of Wildlife Senctienry and folls wighin

proposed coo-sensitive zone of pratecied e,

SoFuriher deter deted 04,03, 2024 senr by Divivional Fopesy EMicer o dexern St

Pollugion Comirol Board has abso been Placed oo recand wheehie Divisional Fore

Officer furwarded Dverior: repor aof inelnstries sitiatid in the propoxed voussensrive

St nf Poabitara Wildtife SURCHIEEY oy reveived from Repoper fXfiven, Pobinng | Vitedtite
Nange, Fidde ferrer deted 15001 OXA Favewt Offieer stated tht ST By o clititeed
of hen Feserve Jorests nanmely Beade Mayung Reserve Fayoss (sarea 1I9ING hovures)

wied Pobitora Reserve Forow fievens LS50 hoetirr ) aned SOVCRet sl foree i)
A i il

Uecinra) e said wive wav declanod o wildlife Sanctucry do ihe et o

Asvamik ovotifiveticon dated 1204 JOy8 Proposed ova venyinn wtttns of  Padiiog g

» 3 P"l:" ' f
A ¢ g ! Tt L :
U aE WL
[}
' 8

L2
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21

Wildliter Nonvtiary: sefuces un cotent ayeu of one Litometer radig|

of wikdlife sanctary av also Diteviodiafe Stutes betweent the e : '-'cu"
geverinent frand fnclusirios crdivierd iy Keengree .-};j,r‘,w- Iabitora !V\\@,% S 1/
| . )
Sthaatted withis the seid propovid vea vensitive dre of Pobitor 1ildhis Sh ifhlr}!

Diviienal Porest Offivey et reguested Chaivin Axsom Sute 'm"'th'-'U-'! fi"“‘-‘rﬂ-’

foard 10 wadie appropriote aetion in the inette;

f 0t ddaes nen appedi frons record i g effeetive wetion fux beew aken in the matter

aml ux P eomiplaing said indasirics are still operating i guestioned area,

Lo e viey, Primfocic o substaniind prestian selating o environment tHIN I il
af tire implemensinion OF CHQOIMONIS iemied i S hedude -1 of NGE e, 2000 hay
arisen. Hovever, hofige tekenyy any fieethee aetion i the ettty wee find iy upprogm e
e ohpgin o Factd Repont wnmd fir 1hiy prrpose constinnte w Jdoine Commtiee,
COMPUISING representativg rf Secretary, Mokl v New Dofhiz Mewbher Seerihuty,
PR representonive of Central Pollution Contral Hoard (CPCR) and POC
Wildhite, dxveam.

8 CPCB shotl be the Nodal A eney for cordination and complichee of this arde::

Lodbave Conittee shall colfvet relevaat tformating wfler visiting sire, and sihmis o

Fuctwa! Repovi vithin one mantl with Repistrar General of this Tvibunal,. "

The mater was further listed v hearing an (4, 11, 20024 (Annexare.) and Hon® Ble MO piy

Delhi again diveciud the Joing Comnmnttee o submin report within mne monmi |1:1-;i|7\1-:y,
LEACTION YAKEN BY (P01
2. Constitution of Connmiitee:

bhe Competent Anthority of CPC1 pominaed SheAnil ) Ranvegr, Strentistld, Reponl

Directorte Nonthe 1ass (RONE), (P, Shillong 1o cpiesent in (he Juinl Committer Ag
CPCR s made e Mool Apeaey Tor eonndinntion nl coniplimee of e veder, (0 "B Dally

retested Ministey of Bnvicosinent, Fores! & Clinmte Cliamyse (MOBERCCY iy R TITRTI

l g 1 2
. [ !
L 3 ,}.ﬁf_ - A et ["4 \\‘" L
\X’kﬂv / ._f_l ' ?:l-"ﬂ"-,.-—- {I;;‘B i l i
A N 5
/. Ll i
"-'h.rsn.-l.u-mn PR Y ot WA it bk & oo Sl v B gy TRE clarsTEN OO e AT Bl By LOAR T L A VA K R A W FRSRG TEY
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22" T
rq‘? . ‘
wember Dor the Joinl Committee, .\cnurd.ny_ly, Wildlife: Division, Mo
letter dintend 10002020 that hiegrated Regional Oltice (1R€)), Molif

s tepresentinve fac the Juim Commitiee. Regional Office (RO

1 i . T g \ & wilae
nutinated [ Suliata Pose, bhuwentisg(;, Subeod e Mol &0, (li]W!l]lEk Vil b“" il “,'\"
" ! i y -
|5, 00, 20020, Finelly, the Joint Conmitiee wis constith el comprising nf Inlilh".'lut:.':lflt'llm'ﬂli)

b

I Sh. Sandeep Kuman, 11, Principal Chiel’ Conservacor of Forest (PCCT), Wildlife,

Gewahat, Assan.

A D Subrita Basee, Scientist-Ci, Suby Offiee, Mol s O, Giuwathad.

e

ShoAail C. Ranveer Serentist=l, RDNY, CICH, Shitlang

B Shimiaan e, Dutta, Member Secretary, Pallution Cantrol Board Assam [(1P0'1A),
it

L2 Actions Falien Iy the Commiteee:

The conumittee vistted e stier on U3, HL024 and observesd numbier of Brick Kilos i ather

estabbaslinents Ll esonts, hotels, e locied nem e periphery of fobitoim Wilihie

Sy (WIS), However, (e Commitiee decided w visit few of UBnick Kiln inchiding the

ek Kitn in question, 1 he detailed ohservations of the committce are sunmarised below:

LoD Bhabani Bejek Indusery, (B1IA), ".’illnge Hativetl, Chengminrl Iisam, Bist.:

Marignon, Assnm-782.411.

%

The consent 1o nperate (C10) issued by PUBA was valid upto 30,060,204, (copy

cielosed as Aamexure-1),
A i tinee af visit the anit wis not in operition.

= The Uit biad praduetion eapacity ol 3 [akh brigls per vorml (hitely) o per C1O

< The ovwvner ofF the Brick Kiln, M Dilip Chete, informed that the Bk Wi was

estiablished during the yoar 2011,

# Az intaemed by the awner, earlicr here was A brick-kile in ihe name of Mis AL

(owned by Sh. Dilip Mazumdar) esablished at1he snme lowation,

# PUBA bas issued notification vide Publie Notiee datgd 08, 22023 eopy enclosgd

s Aaesure- 1V) for adoplion ol zigzag o verlical shaf) fechnalogy within 1wy

Vage | 1

N L Y 7% ot =114
\:E/f' D g “‘-i’i)rr {

5
oS
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i hite 'y |||,'!|n|' (CNRC T RRFTY O IETY FTRT haend il i S
bt Bt el However, at the time ol visit the Unit was ffpandfie “L '? ﬁ?-"

vonventional reehnolagy for manufietaring of bricks.

2 Ehe Hodt has eonshieted fxed ehinmey of Teipght about 30 met

= e pany stack monitoningg was el o by POBA an 29,000
manitaring resnlts are enclosed it Aanexnre-v),

 AS informed by the owner, the Unine consnnies coal as fuel for manulictring oi
Bricks, About S0-60 tomnes of counl is consined per ronnd for brick manutaenwing:

< A informed by the mwvier, soil wsed is raw materal Tor the mamfacturing ol bricks
(s taken lom own as well as aearby werienlural lands.

# The Committee had Tound that the wit is located at a distanee of 892 m from

Bobitor Wilidlite Saneary
Photographs taken durmg the commitiee visit are enclosed at Annexure- A (Pig. 1)

LA BRE Briek ndustey (boit-6) nnd Mi/s BED Brick Industrics Uil Mayony, '

Phekinbari, Dist: Wanrap, Assan-782401

# The Unitsl has valid CTO up e 31032029 issucd by PCDBA on
ZLOO.202H Avnexure-VT),

o The Uni-ll has vabid CTO up 100 300602025 issued by PCBA on
L2020 K Annexure-VI).

7 The owner of the Trick Kili, Me Shyi Bipul Matakar informed that the Brick Kiln
was established during the vear 2011,

# The (nit=l has eonsimeted recsmpnlar shaped kiin for adoption .|]'.;).jg_;r;|.:
technology  for praduction of bricks ag per MoBERSCC natificion datel _
226000, R

A PCRBA Las issued notifiention o adoption wlwyezag techinalogy fi production ol
bricks s per MallF&CC notilicution dated CLOLAUL However, ot the tie i

Vst the Unn-TT was sl to he nsing nomml brick settmg as i cutivenl g
technntogy fon manitaeturing of hrieks.
#~ The Unit-l has praduetion capueity ol 20 lakh bricks per year il the =11 e

prerduetion capaeity of' S bkl bricks per round ns per (IO,

2 . 1, .-:;
K\ Moo 9 Fa'?fdu 'h*f‘fm' 9 M” Page 14
e i g ) o \
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nieter Tneiphit,

’ {?f?-‘q nl-'!-J J,;‘!' :’?‘ﬁ ey
. e

»*

Ax mitormed by the Vg Repeeavntanne, the U ennsnffes ofinl

proddoction of Dicks, Al SBD tmmes ol vond s e

man et ing ot brivky,
m:umi‘:t.-hninp al brcks 15 mbken Trom o as well s nearhy qyeeich

Pubiitonn WK,

Piratopraphis taken dnring 1he vonmities visit qie onelosed nt Annexures A (Fig. 2)

Ft.

N

re

ALS Pashwpsti Nanh Bricks (NB), Dhekinhart, Govall, Dist.: Kanvwup, Assan.

The Unie has valid ¢ 10 up e SLOAZMS dssued by PCRA on (0400, 0
(Arnexnee-Vi,

The vwner alhie Bl Kt e Santosh News infovmed that the Brick 1900 was
sstbdished during the yew 2010,

Hhe Vhat bas prodaetion Capity of 20 Laklo i cks pur seasion as e L1

POBA has issned notitividion lor adoplivn ol zp-zape teehmalogy for produciion ol
bricks s per MolF&CC notitication dated AL022022 However, at the tine off
vistt, the Unit was found 10 be using conventional teclinatogy lor mnnntieturing
of biicks,

The Uit hass tixed chimaey ol heipht abawt 30 metey,

As infoomed by the Unir Represantabive, the Uit COISUMIES coat an Tiel fi
produetion o Bricks, Abont S0-60 tonney al'voul Iy heen consuoed per ool (i
bricl production,

As mbivmed by thie Unit [lu'ljlvscjtlzllih'g', soll used as raw waterial e Lhe
aenmlietning of liricks wwken from nenby agriculiwent Bnds ws i o el Ly the
Ll reprresentatine,

Fhe committee b found e Unit is Toemed appros. T e

es Buni selionl

Pasetin Mayany Tigh school, Kianp amd $36m fom Pabitor WS

Photopraphs tken during the conmmittee visit are encloseed ul Annexae <A Fig, 1)

b
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Lo Pobtiora WS i< koovwn for hakding 1he highest density oI\

-

&

Overall Observations of the Connnitive:

a W . 3

Bhinoeeros in e comntt Located in e sinb-nes of the vapital city l\\ ;-_u-.-.'
e sanctimy arbois several spocies melding Leopard. Capped 1ai
. " s . b i 'K o

angabio, e Hotoed Rhinoces, Wild Water FttulosMoniton Livard, Wild Hioar ore,

The Gioaple Maps of Pabitora WIS is eochosed al Annexnre-1X.

Pohiten WEN, located withim Me state ol Assion, wis notified in the year TOUH vidhe
Notifieaton No. LRS 10872159 divted TS 199K 1 includes: Pabitonn Reserve Forest,

Ragamayong Hill Reserved Farest, amd thiee Cinve. khaslands —Murkata, Kamarpur, and

Dipringt, However, despite e notilieation. these Khuslamls have ot been hanrded o

1o the Forest Department yur,

hserocutny Applications (1A Nog, 85332 and 83124 of 2023, under WP(C) So.

MO were filed in the Hble Supreme Court, 1 he pettioner sought the Hon'ble

Cowtts mveevention in a) Demarcidion of boundary of Pobitors WIS immedunely, i)
hamling aver of Ehaskinds 1o provide adeqguate babitst tn the 1B hinos s e} denucation

af Ba-Sensitive Zone LESZ) of Pobiitora W1 S,

Wildhife Division, MolF&CC. Delhi has published puidelines for declaration of S7

arownl National Parks and Wildlile Sanctuaries an 0022001 (copy enclosed as

Aunexure-X). wherein permited, repulated and prohibited aciiviries in IS7 ave tistel,

Some o the following activities which are ]1rnhii11'l.c-:Ia'ru;_-_uI:\!cth'prmm\ml in the sqil
Grttdelines, whivh ave relevant 1o the maties al Dol sire:
Lo Camiercial mining activities ae prohibitied. Tlowever, Regulaton will ot

prohibit dipging of et Tor eanstouction arorepan oF house and e

mannlaciurng ol files or briclks lw howsing, o persongl CUNSULHP oL,

o Keting of Didusties ealtsing palhation have heeq probibined,
ue Rstabbshment of Hatels nnd Resois ey be regubed s pey approved et

plan which takes cire ol habitus o e anunals wlownyy i there resy L oy

movemeitl

v, Adaptation of Green Techunolopy for all the netivities should e actively

[rannted,

'?"' : ’ a3 "t
k l.!‘)' D "Ih'q’fﬁ"‘”" wf'iﬁ""t‘-: Q‘ﬁz - Pago | 1
v"// ” I "/'H‘:‘j
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5 The committee has noted it there are varions eases reginding G *Eﬂmﬁiﬁ t,@fh”l?

Kiln namely M5 DBA, Villige  Sativen, Marigaon, aroun

[l i PP o -i ' g
penslingrdisposed o by Hoohle Tligh Cown of Ganhat, The deratfa g \t“ -

u,
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Case N WO 2652012 (Lakshman Saikia & 3 others- Vi Sute of
ARSI wiis taken up by Hon'ble High Conrt o Gavhiati and the same was
disposed o by ditecting o concitel survey/inspection andd i ie iy Tonnd dhat
setting up olihe ik Kiln woulil have adverse effect on the surrotiieling and/m
nearhy land suitable for aprientmre, or within the proposed ESZL necessioy
order shall be pasaed by 1he Peputy Commssioner, Movigaon as well as by the
Membhaey Seoretury, O3, caneelling the carlier permissions, pranted by the
Depnty Commiissioner, Morigaen and by the PCIBA, respectively vide its order
dated 28102001 (copy enclosed g Annexure-X1).

v complisnee o this Hon'ble High-Court erder dated 28.10.2013 the Deputy

0

ullicer, Mayong Rev, Uirele, b) DI, Ciby, Wild Lite division, ¢) District

Aprieulires Ofiiecr, Morigaon & Regional EI:, PCRA, Nagaon foe physical

vertheatian of the sig, Accordingly, a joing teany physically inspected the site

A mieasnired the distance of Mis BUA Hrick Kiln sy tiom the Periple: v

ol Burha Mayong (Mayony Packar) T1ill Reserved Torest as weoll s Pubitor

WLS an 19122013 (Copy enclosed as Auwnexure-XIT). The funlings of Join
were as Tollows:

i The minimum distanee from the stack of the Mix BBA, Rick Kt o

Mayiang Reserved Forest bonndary is 1212 me

ters (neweest point). 1120

merers [rom forest houndary 10 the nearest auter houndary af the hek

unit.

b, “The distance of Brick Kiln iom periphieey 1o Pabitora W1 S G4 0 0

merers o ihe stuck ind 204848 metors te

st Brick Kitn.

featest outer boumdary of e

Thealove fidinps o JUint e were ronimiieated fo e Depiiny

Commmssiomer, Morignon by Repional B, 1 HAL Ninsion au 212 203

i .3“{-’ ..'- 1 7, ;
R e " us Q*\:i.:\--- e | 2
9
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[owever, in the present visit, s Cammittee has Tou %

distanee of the brick kilns as mentioned in paragaphs no 2\ ’F‘F

. Similarly, Case Nos WPC) 16002009 (Dilip Chetri - Vs- Unien ol T
ors s aken up by Hon hle Hhigh Cowrof Gaathan and the ssme was disposed
of by divecting Depiiy Commissioner, Mocrigaon Lo decide afresh within o
peviond ol ciphl weeks (ram the date of arder with vegards o MO jasued ill-
Brvonte of the petitiener alte l'tll'l.‘-iilil:ll.l'l!._’ the veports ol the stakeholders sl
piving eppostuning ol hearing o the petitioner is well as the private respondeats

vide ins arder dated J0.08.2023 feopy enclosed as Annesure-X 1),

W Cise Mo WP 104252024 {Bhirat Suikia & 9 others- V- State of Assam &

Foovsy was taken up by Hlon'ble igh Court of Gauhati wand the same was

disposed of by dine cting the Pistrice Comprissioner, Morigaon to ke necessay

ecision Tor estbiishinient o brick-kiln Mfs BOA, Village Satveri within 4 ; 5

\‘.‘gc]xs unm ) "u I l 'I" ' I atter ud- :|1:n n;nd{i.-;-ah er.t-ﬂIl“ﬁ-i;l;i. i'r[!";— |il‘-l’-H-'- |

Arvicalluenl Officer & Clrcle Oificer, Morigaon vide its order died 2700200

eopy enclosed i Annesure-N1v).
In complizmce (o this 1on ble High-Courl order dated 27002004, P[_'I:t".'
Bas submitted repart by reconumending permission to Ms BBA Briek Kiln,
Village Sativet to confinue ils operation aftey completion ol canversion
zig-zag teehnodoxy and all veyuisite pollution control measures ws per 70,
(Tretailed veport is enclosed at Annexure-NV).
‘The tinal decision with respect w establishment of My BRA Brick Kiln will-
be ki by the Distriet Commissioner, Morigaon wiihin
frenn 231002024,

fouy 14 wirhs

oo T vommitiee had nat noticed any cement industry within the proposed 18/ gl

Pabitorse WIS Tor which allegtion wis veparted m e anble NGT order

TR0, Wilkdlife Guwahan D submined s ot W the Distriey Commissinger,

Moviggan e whnel a list of constiction aelivities anpoing and alveuy sitploed

within: Thiny ffon the houmbny ol Pobio WES i heen Bven, ende feter dated

L2 (eopy eielosed na Annexure-X V),

X [P o _ o g # |5 w
\‘% ,L/»" {-l)'li)-ir‘?_,,# m - i K\’(r' Pape | &
a i ) o
’

10

60 .




279

28

The committee had ulso ohserved fow ik Kilng as wall o othodgs

vesonts, hotels ete, within proposed 57 of T'ahitor WS,

Mo The eonnmiitgen: lued il n'\'l}':'.liqm: Nayoang Resint locnted approx. H20 metensy iovay
Goom Pabinor W1 S,

0 Recanwendations of the it fee:

Based on the gite vigit s previvns Count ordees reliting to the Pobitora WS, the

Commiltee nated that (he IsHls higlnlighlc:tl i the envlier cises e continuing since lony

tsince year 1995)

However, the Comminge foli thaat instead of a case-hy-case decision a consolidated

pppreach is needed iy the area balaneing Eavironment, Wildlile | zbital nad Nevelopmieni.

Unless the 'Sy hundaey of the Pabita WS i defimed aned Notitied in Gazene, the

highhiglied 1ssues may continne and emerge agan and agam, Thus, cansnfermy the

present siatian, the reeommendations of the Committee are as follow:

Lo The matter of the rtiemalisation of the houndary af Pobitora Wildtife Sanctusry is
sub-judice in the Ton'ble Supreme Cowrt in LA, Nos, 8S332 and 85124 ol 2023,

uirder WY No. 202/1yy3, Oaly after the rationalisation of boundary of Pobiary

Wildlife Sanctuary is concluded with the 2 approval of the Honhle Supreme ¢ ourt, the

process (or <declaration of BSZ ol (he sanetiacy wonld be infiiaed following the laid

dmen procedure.

A Phe coancerned authorities nry b divected 1o eXpdite the declatabian of bSA al

Pabitors Widlile Sanctmny alter moonatization of the Boandary ol the SIS 1

enncluded with the approval of the Honble Stpreme Conre ol Indin us the niatee i
presently subspmliee in LA Nos, 85142 and 8517 Ual M under W PET) N
279995, Ihe Judgenent ol Hon'hle supreme Comwnt abated- 2604

AU 2003 i W 2 o) 905 fnled as TN

W
v Godivinman Thivummdpid ves Ulnion af

Budia and Ois, necds 100 be eomsideced while deckaing V'S/Z 0 [ profihiied

Aciivibestindustries (ns well as public rnls) may be shilted mway (Lo e 87

7 Pape g
/

! .
U "M Gy
s
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WEN shonld be immeditely elosed dowafregnlated/shifled oulside the praposed
N

Lo b camplianee W the Ton'hle Thph Comn of Gauhati Order in the matier o
WEIUWIA22000 ddircedd 23 10 2024, the Disuicl Commissioner, Morigon shall sk

tecessay decision anthe catablishment af Brick Kiln by M/S BBA af Village Sativeti.

The Brick Kilns wivh #ig-zag technology or vertical shafl or use of Piped Natoral Gas
as Tuel and complying wirls the sandards notified by MoTiF&CC dated 22.02.2022

shalt ooty he wllowed omside the praposed K5y

O The M BBD Wik Indusiy (Unit] & Unic-1) and Mes PNB Brick lodustiies shald
hee shifted ontside (he proposed FSZ and Mystique Mayong Resort sliall be regulaced
s pen the Molil&CE paidelines for declamtion for 87 around National Parks and
WES dared 00022011,

~d

Constdering sail and vaer awe the hasic ngredients Tor brick nemulacuring wud

large-seale extraction of both these resonrees in long term may have adverse IMpacts

on envirpnment. Thus, it may be reguluied in accordanc e with the Mines and Minerals

(Development and Regulation) Act, 1937 by State Government,

B Tworder tosoppord, vildlite habic and villagers., regular maniiaring ol Airguativg i

wnd ground the Pobitora WES may he caned hy the coneerned st i o,

meamiaming A Guality stranlards,

Yo Toreduce velieular il naise pallution mside he Puliton WIS infiasinenn e fo

Patery Openaited velieles iy e shevelaped wd b vebueles iy e wilradng el .

\ Joo e e, W o

-
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G2



281
30 ;

Gine-howted ngimer o resular parelling and dangle-satni in the P

which separate ftmds may be allocated,

u }k,
'\k ] i Y"‘v
T Ennther, to iy plastic waste, Sicility o vollectivn and disposal |IM'Q”"-“I"\;D\
) N v
ey be npodueed by the Forest Depariment for the tourist in the Pabitor W3

aecordanes with the Plastic Wase Managemen! Rules, 2016.

L The miagor sanree of hiels i Nrick Iilns as repanted 15 Coal, To reduee i pollntion
sk podlunon load of teanspoting coal from laraway places iand to manage ocal agn
winste alternative elean Miels such as Biamass Pellet/Briquene may he explarad in

Boack Kibns by prepacation of giidelines from canee ned anthoritics,

B2 I addition repultory appraach,  awireness campaipgn may  be condueiad
(ass/print gnediag 1o cducate loeal people o the prevailing issues like Wildlite
Halno, Wildlite Sancteny, '8/, apacts o Adr Pollution, Feo-loarissy benefils, vic,

by concemed suthorities

bae e
LA I L
:"L/’ '\.B ! ?M
r--“"r’
-‘i-'uuh}gplf‘flm:u. IS, 1. Subiafa Bose,
PO LWl & Suientisi={i,
Clie Wildhile Warden, Assa, Sub-Oflice, Mol
Civnwithili tiuwahati
Wfﬁ,—"t_ T _ .

i L LT VL SINSSIRMSFRN B {1 [H1) LTS S Y (T S 411 N o

N L VT BN L O T IR, TS e YT e

Moember Secretany, Seientist-13,

POHAL Gowahan RONE, e, Shillong,

i'li“u‘ I 11
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s 148 Annexure-)V|
< ey LiFE Wy
Wi P duip
GOVERNMENT OF ASSAM
OFFICE OF THE DIVISIONAL FOREST OF
GUWAHATI WILDLIFE DIVISION:BASISTHA, GUW

y |
No. B/GWL/ESZ/Pobilora WLS/2024/2397 Dated th Uﬁ}u ptember,
To,

The District Commissioner,
Morigaon Distriet, Morigaon.

Sub:  Report regarding  Activitics inside the Eco-sensitive Zone of Pobitora Wildlife
Sanctuary.

Ret:  RFO, Pobitora Wildlife Range’s letter No. PWL/20/PWLS/2024/633, did. 06-09-2024.

With reference to the above subjeet, T would like to cnclose herewith a copy of the list
regarding Activities going on within ane (1) km. from the bounclary of Pobitorn Wildlife
Sancary submitted by the Range Forest Officer, Pobitora Wildlife Range vide leiter uoned
under reference. Sinee the Eca-sensitive Zone of Pobitora Wildlife Sanctuary has not been
notified. hence, as per the directives dated [1-12-2018 of the Hon’ble Supreme Court in the
WP(C) No. 202/1995 T.N. Godavarman Thirumulpad -Vs- the Uol & Ors, the Eco-sensitive
Zonc around Pobitora Wildlite Suncluary stands al ten {10) km, tiom the boundary of Pabitora
Wildlife Sanctuary, No mining activities inside the Eco-scn::itivc,im:c are to be permitted and
uny other activity should be regulated as per the Guidelines for declaration of Eco-sensitive
Zont (2011 guidelines) by MoEF & CC.

The undersigned could collect data of aclivities going on within | km from (he
boundary. Hence, T request you 1o kindly take necessary action in this regard.

This is for your kind information and necessary uction,
Enclo: As siated above.

Yours faithfully,

Divisional Forest Officer,
Guwahati Wildlite Division,
Basistha, Guwahati-29,
Ne. AGWIL/ESZ/Pobitora WLS/2024/1 724 Dated the 9" Septembern024
Copy to-
The Prineipal Chiel Conservator of Forests, Wildlife & Chiel Wildlif Warden, Assam,
Aranya Bhawan, Panjabari, Guwahati-37. for his kind in formation and necessury action.

Divisional Fores Officer,
Guwahati Wildlire Division,
Basistha, Guwaiimi-20,

131 Page 12¢
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OFFICE OF THE DIVISIONAL FOREST OFFICER:: GUWAW YISION
SANTIPUR, GUWAHATI-09, WAL

No. BIGWL/AVP(C) 7048 (Dilip Chetry)/20¢g  Dated Guy

To,
The Deputy Commissioner,
Morigaon District, Morigaon.

Sub:- Judgement order dated 23.11:2017 passed by the Hon’ble T-Iigh'Cqu'rt. in
connection with W.A. No. 24172017, Sri Bharat Saikia and anr-Vs-Sj Dilip
Chetry & Others,

Refi- Your office latter No. MREK.36/2017/8, dt. 18/12/2017.

Sir,

With reference to the above subject, I have the honour to submit herewith the

detail report in conneetion with W.A. No. 241/2017, Sri Bharat Saikia and anr-Vs-Sri Dilip
Chetry’& Others are as follows:-

The Pobitora Wildlife Sanctuary was notifisd by Govt. of Assam vide notification No.
FRS/19/87/152, dt. 17/03/1998 comprising of Two Nos. Reserve forests i.e. Pobitora Reserve

Forest, Rajamayons Reserve Forests and Govt. Khas land 11.04 8q. Kim.. Total areas is
38.81 Sq. K.M,

Park harbors 46 species of resident avian fauna excluding nos. of migratory
ofaquatic plants, 41 species of fish and 8 species of frogs also sharing the liab;

The Pobitora Reserve Forests is basically flood prone
ecologically diverse habitat for wide variety of animals and
alluvial deposits to the Wildlife Sanctuary creating a unj
Rajamayong Reserve Fores: is hill representing different
Pobitora Reserve Forests.

areas and one of the 1ich and
plant species. The flood bring
que type of habitats whereas
geo-morphological feamures than

~

Since Pobitora Reserve Forest and Govt, Khas land submerged during flood times and
all the wiid animal having natural instinet to move towards high land during flood time. Since
Rajamayong Reserve Forests is hill terrain, the Wild animal move towards hill side .

The wild anima! such as Rhino. Elephant were always follow
commonly known as a Dandj for foraging and they used the Dandj in

year as per their needs. We cunnot predict the time and momen 0
Dandi. -

& specific trail which s
different time during the
£ the wild animal jn the

O/e. Contd....F/2...
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herewith as Annexure-I.
! A

- bin
e

" A

s

The location of the Dilip Chetri’s Brick Kiln (GPS
01'15”) which is situated in between Pobitora R.F. and Raj
notified Pobitora Wildlife Sanctuary. A map showing the lo _

A study done by the NGO, Aarranyak to study Rhino movem round Pobitora

¢ Wildlife sanctuary during 2007-08 and prepare & map showing the Rhino trail, Copy of the
map enclosed as Annexure-I].

The proposed Eco-Sensitve Zone of Pobitora Wildlife Sanctuary under preparation

after compilation of the same wi| be forwarded to Ministry of Environment and Fﬂrests_ and
Climate Change, Govt, of India for taking necessary action. The Brick Kiln falls within
proposed Eco-Sensitive Zone of Pobitora Wildlife Sanctuary..

Within the Eco-Sensitive Zone, setting of industries causing pollution (water, air, soil,

noise eic.) has been prohibited, Hence a Brick Kiln comes under category of activities to be
prohibited in the proposed Eco-Sensitive Zone of Pobitora Wildlife Sanctuary,

Thersfore, the establishment of Brick Kiln in clese to the boundary of Wildlife
Sanctuary will certainly have immense adverse effect to both flora and fauna and its natura|
environment.

This is for favour of your kind information .and necessary action.

Yours faithfully,

-g-/ () f?,—
{Pradimﬁ)

Divisional Forest Officer,
GuwahatiWildlife Division,
Santipm,Guxxrajlati~9

No. A/GWL/WP(C) 7048 (Dilip Chetry}!‘j’g‘,!_J Dated Guwahati the -‘-:Lleec 2017 .
Copy to the Principal Chief Conservator of Forests , Wildlife and Chief Wildlige Warden,

Assam, Aranya Bhawan, Panjabari, Guwahati-37 for favour of your kind information ang
necessary action.

g
,_,-\;_.E@E_q_;
Divisional ”ore;t_g)ﬂ%r,

Guwahuti\‘.’ildlife Division,
Santip11r,Gt1»vqlmli-9

£6
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Industry has been inspected and findings are as follows:-

1. Name & Address of the M/s. Bhabani Brick Industry, (BBA),
unit Vill.: Sativeti. Chengmai Kissam
PO Rajamayong,
Dist. 1origaon, {Assam).
2. Date & time of inspection - 1192112, at3 P,
3. Name of the proprietor . Sn Gilip Chetry,

4. Location of the unit * The unit js ““8127 = the village sativelj & on the right hand side of

Guwahaij- Meyong Pv/D Bazs TR AL 00 mirs, away from the P.wW D Road The
area falls under flayz=s Pa T2 T0s Tha uritis located within a % km. from ine
boundary of tha Rzzmayzns o, Re3srve Feres: which s a part of the notified Patuor
Wild tife Sanctuary’ Aeo falls witnie ¢a ~czosed Eco-Sensitive Zone of the Pabnora

Wild life Sanctuary anz on EENma moveran; cornidor

5. Chimney Hzight : The unit has slready constructag fieed Chimney of height ebout 100 .
and rectangular shaped,

6. Findings : During inspection findings are as follows:-
() Making of raw bricks is going on in full swing.

i

(v) As informed by the labour contractor, at present, there are 75 nos. of labeour

(vi) Small thatched hut for the labourers has bear SEeN in one side of the uni;

(vii(} During the time of inspection. aboyt 1.00.000 piaces of raw bricks Nave beaw

ready and kept in stack.

(viii) Raw bricks are not yet burnad in the kiln

{ix) The unit is Surrounded by paddy fields.

() Though, at present, no any paddy cultivation hag been seen by, land *has been
prepared for paddy Cultivation (Boro paddy).

(xi) Local farmers have alleged that, the brigk manufacturing unit has encroached some
part of the stirrounding paddy fields an use its top soil in making of raw bricks

7. Remarks : Running of a brick manufacturing unit in the above saiq location wijl have an
adverse effect on the surrounding paddy fields as well as in the environment of the
area, The smoke emitted from the chimney wil| Cause health Problems 1o the lacal

People and also 1o (he animal life, The rising temperature of the kiln wil| damage the soyl
Property of tha Nearby paddy fields.

sETt

e

Ujjal Kr, Sharma
Asst. Engineer (H.O)
Pollution Control Board Assam,
"_‘_'———-—-__________"'——-‘—l-_._,.___

6t
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GOVT. OF ASSAM
OFFICE OF THE DIVISIONAL FOREST OFFICER : GUWAHAT) WILDLITE DIVISION
SANTIPUR, CUWWAHATI-09.

\fﬂ‘/lf;llm No. AIGWL/106/ ECLA3ST

Front: S K Seal Sarma AFS
Divisions! Forest Officer
Ginvahati Wildlife Division

Sansipur, Grwahati-09, \
//‘
T, /

~/ The Principal Chiel Conservator of Forests, "

Wildlile, Assam. ) ) ; E];r!,, .
' - . [ - - A
Basistha, Guwahati-09, 4 -ﬁ#‘:’ﬂ?#f}’" s
-"-l-n.-.‘_.;\ -~ L r
farks &

Sub:  Resubmission of proposal for declaration of Eco Sensifive Zoires around Mational |
Wildlite Sanctuaries as per new guideline of Govt. ol india. }gai

Ref:  Your office letier No, WL/FG.35/Eco Sensitive Zone Areas dt. 20L J'-")’-" ?U” anc this
office Tetter Mo A/GWL/106/819, du25" luly2011. o
PR

-

Sir,
Wilh relerence- to the above, | have the honour to resubmit herewith the necessary proposal for
declaration of Lco Sensitive Zones around Pobirora, Amchang and Deepar Beel Wildlif=
Sauctuaries  under Guwahati Wildlife  Division prepared  separately as per  Guidelines

communicated by the Govt, of India vide No.1-9/2007/WL-1(P1), dt.9" Feb/2011 for favour of

your kind perusal and onward requisite action.

Enclo:- As stated above,

Yourg faithlully

A "Q:}\' e H
—"Q\ p\\ L-
(S K %?m' ﬁu,\:m
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h '\%4‘-\?,“\'115' Prohibited _Regulatod | _Parmitted | _ _Remarks W
. S Ty Regulc:hun “will nol probibs
o Unw"\ercla‘. Y dlggmg of earlh foy
1 Avning repairing of hous
1 T E—— L . _provision for lishbr
L Wil priar pern _;".L n T:om ﬂ‘le, u,.,
] Folmgofweas | L Y | 1appropriale aul
| Emllli‘n.l of Saw Y .
| M S, Te—— e ___‘_\
e _‘___l (e == NI N - For local consum
P alone Quartying BN - o i e e | CEVEIDPMENL wq1__
I and muing permission may be dral
' E— i e approprate authority |
] Setting of .
! muusings Y
musmg poliution
| (Water, Air, Soll,
| Noiseele -
'. ' N hs par the Tourism Master Plan of
Tourisin Y the State and as per the ¢arrying
I capacity study of the ESZ
i Permitted for bona fide agricullural
and domestic consumption use
Zeund water 1 Y only. For he industrial commercial |
i i use required prior permission frem
! . R——— | - i the appropriale authority
l sz of plastics Y ! | }|
— e L — LI
| ﬂmhulqn of -1 . ll ! ‘ Dlscha:ge of unlrealed aifluents l
| efilvents 1_F_ Y [ | t arg pronicilcs |
1 ‘ | The Masler Plan that take care of |
' Esiablishmen! of | Y hahilats allowing no restriction o E
| holels and i \ movement of wild animals '
i esorls | . o
Planlation \ Y Agro based forestry aclivities shall
pregramime be encouraged
Erection of Y | | Promote underground cabling
_electric cables —
The erection of high lension eleciric
] Iransmission line within the ESZ 1s
I prohibiied, lhe axisting line should
Flachiic power Y be shified, if not provisions should
transmission line he made 1o insulale the lines to
e | - : _avoid eleclrocuiion of wildife
“This should he tlone with proper EIA|
W:dening of road 1 g and miigation measuies
14 | Use of renewaule Local resigents ate to be "
| energy sources ) Y | encouraged for such practice

|
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PROPOSAL FOR ECO- SENSITIVE ZONE ARQUND THE PROTECTED AREAS UNLEK 288
GUWAHATI WILDLIFE DIVISION.

e

-

imtroduction: -

Sy
Hﬁjﬁﬁ; _.:;Hw"ff,f
as ameiy;rf;l{_gglk;}{@f gafiiar

: % Eﬁ;.';}ys"'aquénw )

Pobitora ic situated on flood plains of River Brahmaputra and 5up55bré

{he Guwahati Wildlife Divisian is ponslituled with thiee Protactod Ar

fBeel and Amchang Wildiife Sancluary. Each of the PA has its own cf

mcoris) population, Amchang is on undulating terrain with se|ni-eve|'g'r‘-aérff*ﬁ'bqt‘§~\ whris iha
= e et

ieoiated populalion of Elephants (Cleplius mmaximus) and Deepar Beep is one of fhe large fresh
woler lake wilh diverse aqualic flora supporls large number of migratory as well as resident

Sepulation of Lirds. only RAMSAR sile of Assam.

Objeclives. -

The Protected Areas (PA) is ecologically sensilive and needs proper alleniion {o preserve and .
protect the habitat in and around the Sancluary on the basis of environmental considerations 6
o i-euﬁanenl and irreparable loss of life forms The protected areas are near lo Guwahab city
thal 15 fast developing and facing tremendous pressure from various developmental aClivities.
ioreover, lhe PAs ara surrounded by human habilalion causing severe piolic pressure on the PA
| o mihgale such severe pressure from biotic and developmental activities bolh inside and penphery
areas, o dehmile Eco Sensitive Zone ale lo be ~otitied all around each of the PA for protection of

all the life iorms considenng lhe necessary environmental consideration.

The proposed Eco- Sensilive Zone around the different PA under Guwahati Wildiife Division is

discussed below
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Name

F
1 .-8ri § i Seal Sarma " Divisional
L-"‘- I— TR L Y bl
Wildiife Oi
- Bibhab Kr Talukdar, Direcior, Arraya
' - Samany Palhs, Guwahali.
_3_ Gri Kamaljit '|'ﬂ|U!€"C_|%_‘-F._ Circle Officer, Mayong Reventz Circls,
Bhokal Gaon, Morigaon.
4. Sri Sailen Nﬂl_h:h * Member of Panchayal, Mayong Gaon

Panchayat, Morigaon.

-

\ &y -.‘:I‘:'

1



fher downstream of Kaziranga National Faik wiinin g rmueee wo o= 290
Faaintde @02 1o 90’ Cast. The sancluary falls in he dislricl of Morigaon, Assam. These fiood
- ““‘w-\h T e L ST N 7 e b A TR

Lranaseas are ong ol the rich and eco‘ioglcaliy diVarse nABITArS Tor the: Widevaretysef:

.+ species 1The plain areas flooded during monsoon and parls of it remain w

R 1510 FERDNPR NP

even LN|@

s Fleed brings alluvial cleposits 1o the wildlife sancluary crealing a uniqus

. Pobitera Wildlile Sancluary comprises two parts i.e e1s’lwhlle Pobitora

[ with an area of 15.9 sg km and 1199 sq km respechvely, forming lhe an 1l
— s mmr— \
canctusty 27 89 5 km which is under (e administrative control of the PA maﬁ{@
the remaining porton of the area t.e. 1104 ha is under the Revenue which is yel 1
i+ the PA thal extencs the total area of the PA lo 38. 81 sq km as nolified as per Govt. notfication

ne FTASI19/87/152 dt 7" March 1887 The Pehilors RF 8 basically a flood prone 3fea whereas

P

ltsia Mayong is a hill represenling different Gem morphelogical features than Pobitora RF. The
S——

ol alnrn Wildlife Sanctuary 1s surrounded by as many as 27 civil vﬂ‘:ages with an estimaled
poqulatinn nyer 25000 nos. Al the same time, being primatily agriculturist, the villager around the

1 are 1aring caille with an eslimated population over 10000 \hal creale immense biotic pressure
i the Pﬁ-

toz- itk the progress of various developmental programmes, ceriain industrial 2ctivities are

Aty i i innue areas of the PA causing environmental threat (o the PA in near fulure

ihe Pobilora Wildlite Sancluary 1s iamous for One Horned Rhine (Rhincceros unicorrisj Besices
this the park harbors 46 species of resident and 20 species of biome restricled avian iauna
nyciucing nos. of migratory birds 16 species of .,quth plants, M species of fish and B species of

frnas are alzo shanng the habitat.

Linder the above circumstances, it is highly essential to notify an area of 1000 m (1 km) all around
M outer houndary of Pobitora Wildlife Sanctuary as an Eco-Sensitive Zong for belier

anvitonimenial safeguard of the life forms in the park. As already menuoned the Rajamayong ihill)

147_and Pebito1a RF and are nol conliguous patches. The inler space belwsen the afoesaid RE are

w1 1o be handed over to the PA authority, however, the area Eu be considered as par ¢l the

.,.rwtmu-.r lo provide seasonal migration roule between areas where animals physically cross from

PR

Qe |,3'1 ' oiherThe distance b3 etyreen Pobnlma RF and Mayong PF is nearly 3 km, so the nter-

T
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TR

' {m ar muiaru:’ ‘ihenn fied Sancluary

iwz Ihe Luffer area comprising 74 Sq. km around Lhe enti|
prepose to be reclared as Eco-Sensitive Zone as delmeaied"l{rl’?,
ik
environmental saleguard of all the life forms in the park as well as in the
Boundary of the Proposed Eco-Sensitive Zone:-
Horth Al a poinl one km away from the ouler boundary of the Sanctuary located on the bank of

Fokoria River and proceeds through the eas! of Bordia Gaon till it reached the norlh of

Bhikrmidoba Then the line meets be Mayong-Morigaon PWD Road and runs up lo

Loonmat and further runs Gl it meel {e fiver Bralimfaputra™——"

[Zasl  Starling from Diplang gaon on the North of Kaleng River lhe boundary runs iowards Morth

crossing Nakera beel touching lhe East boundary of Kukurabari beel and reaches Pokona
River, one km away from the Sanctuary boundary.

Soulth Al a peinl cne km. away from the Pobilora Wildlife Sencluary, (Khal Basli) on tha lefl bank
of Ghoramara jan and move lowards easl touching South boundary of Bogabari Bee!
crossing Kolong river on the North of Bhurbhanda - Then the boundary runs to the Soulh of
Falong River tilit reached Diplang Gaon on the North of Kalong River.

. West® Stading from Ghoramara Jan al a distance one km from the sanctuary boundary and

proceed lowards Govardhan Hill and furthar runs o the North Ul i meet {he rives
Brahmaputra. «

Tough tne extent of the PA is 38.81 sq km, bul the nalural boundary is of 2637 m and rest of the

houndary approximately 36 km is encircled by human population and the PA is surrounded by 27
civil villages The names of the villages are;

Rajamavong. Buramayony, Loc-mmt., Owguri, Satveli, Sildubi, Halipara, Hatimuriya, Kamarpur

Karanibori, Ruraburi, Wukuari, Nekerahabi, Diprang, Thengl)hanqa Gurubandha, Keetasila
Dhanukhunda 1, Gorall, Murkata | & II, Dhanukhunda I Sonoka. ' T

i) Inventory of existing legal status

Ml the villages mentioned aboveare falls within Mayong Revenue Circle They have legal

f?ntillemenl over the land they reside and are privileged lo ulilize thelr |and for generating incone

TS



oand the PA are (aring tes v =

prassure on the PA

=

ot as the PA ic situated with an 2asy proximity lo Guwahali city angl'u:}g_gslﬁal town like

?‘Gnhhf}l}\ maenl

laairead. the ever increasing pressure on the fringe ared of the PA

"= -

(v ogrammes, industial and rural developmental activities causing envif

neat fulare

iii) Description of Bio-diversity value etc.:

rme area falls within the grahmapulra Valley {9 A), Bio-geographic province cographic
Llassiication of India (2000). Being citualed 2t the floed plains of River Brahmapuira, soil of the
area iz moslly alluvial deposit of river. In some places alluvial with higher clay perceniage thal may

larmed 25 fertile clayey loam with silt

The ferliity of the soil is encouraging for agricuiural acilvities and also rich.in alluvial grassand

The naluizl waler hodies are ideal for water sources for the cultivation. Small hamiets also maintain

a youi foresiedl area for regular use including bamboo. The non-cullivated areas are rich in grass
that helps 11 rearing number of caltle. The water bodies of the zone are suitable location for winter
nuqratory water iowls, Fighing among local communily is a commaon practice and waler body
eyoports vanely of fish species. Land use patiern of the area is around 90% of agricultural land and

10% of oihar 2clivilies

iv) Description of resource hase

The economy of the people residing m the area is nol steady in nature, They are small farmers
withoul multiple crop practice. The land holding of the surrounding people are low. The landiess
comprises almast 3 2% of household population, 44.5% small land holders and 33.5% of house
langs pepulation work, in other lands. In some of \he neighboring villages, lotal number of persons

nvolved in non-agriculiural pursuits being as high as 22% of the working population.

Almosl any human activity causes ecological damage (o some extent in lerms of loss of life forms
anclion habdats, On \he other hand. excessively ngid guidelines may lead lo a subslantial, and

pertaps unacceptable, curtailment irs development aclivilies, Therefore, it 18 suggesied Lo tonstilet

T
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prising the fine deparments tn

sunal Commiltee com
sitive Zone within the purview of I

e existing law/

sndelines for the Eco-sen

——

has been made by he commiliee canst‘rl.uled'

W
e hist of the membsrsr"-:{f {;
.

-

1he alwove recommenclation
Sepsiive Zone around Pobitara Wildliife Sanctuary T

peen annexed herewith.
; . .

tnolose 1 Map of Pobitora WL Sancluary
Showing proposed Eco-sensitive Zone

~ st of the Members of the Commitlee.

Submitted

o

(S K Seal Sarma)
Divisional Forest Officer
Guwahati WL Division
Guwahati-09.
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